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n West BBengal

MR DEPUTY CHAIRMAN  The ques- | on the recommendation of a Chief Mimster

tion 1y

““That this House approves the conti-
nuaince 1n force of the Proclamation 1ssuced
by the President on the 29th June, 1971,
under article 356 of the Constitution, n
relation to the State of West Bengal, for a
further period of six months with eflect from
the 26th January 1972

The motion was adopted

DISCUSSTON UNDER RULE 176 RE
DETERIORATING LAW AND ORDER
SITUATION IN WEST BENGAL

SHRT A P CHATTERJEE (West Bengal)
Mr Deputy Chatrman, Sir, as far as the West
Bengal law and order situation 15 concerned,
we have heard something in the cour,e of the
debate on the Resolution Just now passed
that something has happened after the Pre
disent’s rule, which was promulgated in West
Bengal on 29th June 1971 It has been made
to appear as 1f the President’s rule 1s from the
29th Junc and that the period of the Presi-
dent’s rulc 1s only for those few months from
the 29th June, 1971 1 think 1t 1s a fallacious
description By making this fallactons descri-
ption T think the Treasurv Benches want to
hide their 1ignominious failure on the quest
of law and order in the State of West Bengal
Not only they want to hide thesr {ailure 1n
muntaining law and ordar 1n the State of West
Bengal, tut they also want to hide behind this
fallacious expression that tre President’s rule
15 only since 29th June 1971 They want
to hide their perpetration of many murdcrs,
many atrocities and many tortures on the people
of west Bengal Asa matter of fact, Presi-
dent’s rulz in West Bengal has been clamped
thereon from the 17th March, 1970 and about
Lwo years arc going to go by since the Presi-
dent’s rule was clamped thereupon The
democratic coalition Government was there
no doubt ,but for how many days 1t was there?
It was not even for a hundred davs perhaps
A hundred days would mean three months
We know that in those hundred days the demo
cratic coalition Government could not even
stand on 1ts legs It couldnot even converre
the  Assembly regularly

Such was the situation and such was the
weakness Democarcy was murdered on the
17th March 1970 when President’s rule was
clamped down upon the State of West Bengal

who said thit he was handing the resignation
of the entire Mintstry  But then the Governor
of WestBengalatthe time had not the demo-
cratic sense As a matter of fact he was
certainly pressurise? by circles in Delhi He
never catled even the largest single paity 1n
1969-7¢  namelv our party along with 1ts
allies which should have been called Neither
did he ask whether this party was in a position
to forma Mimistry ornot  That was not done,
Mr Dhawan, at that time the Governor was
trying to satl in the boat of Shrimat: Indira
Gandhi and naturally, he could not do else
because he had to live  So, he said that as far
as the question of forming a Ministry was
concerned, well he would form a Minstry
by making a roll-call of persons who would
support a particular Government or a parti-
ular party  That kind of ptocedure 1s unknown
in parliamenatary history not only in England
but throughout the world where there 1s some
semblance of paliamentary rule even That
even was notdone when 1n 1971 the democratic
coalttion failed Though our party anditis
allies had as many as 123 membe1s and 1t was
the largest single party the Governor at that

time at the dicate of persons in Dell,
never thought of calling that party to
form o Mmstry a  party which has
the largest numbeir of members, though
it 1s the parhamentary procedure that the
single largest  majority party must  be

called 1n order to know whether they are in
a positions to form it

This 1s how the President’s rule has been
functioning since 17th March, 1970  And
democracy has been killed and murdered n
West Bengal since 17th March, 1970 We
know that our Kith and kin across the fronticr
of West Bengal—1 mcan the kith and kin who
are theremnwhatis now called Bangla Desh—
are fighting for a democratic government It
1s also tiue that our Indian Government is
paying lip sympathy to those lighters for free-
dom | am saying ‘lip sympathy’ because
even now 1n spite of ali kinds of demands from
all quarters, this Government has not had the
courage to come forward and recognise the
Bangal Desh Government But apart from the
cowardice and pusillaminity of ShrimatiIndira
Gandhi’'s Government in not being able to
recognise the Bangla Desh Government, what
are the Bangla Desh People fighting for?
They ate fighting exactly for the restoration of
democracy in Bangla Desh But then Sir,
though our kith and kin are fighting for
the restoration of democracy in Bangla Desh,
we find to our woe and dismay that this Indian
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Government which is so vocal 1n 1ts phrases
about the heroic deeds ot the Bangla Desh
people s deptiving the hindred people of
West  Bengal of a democratic 1ule
Under the President’s rule what 1s  happen-
ing (s this that murders are galore 1| am not
talking about 1nter-party clashes and murders
But T am talking of murders by the police
Now in West Bengal no young man s safe
because any drunk policemen or any drunk
Superintendent of Police or any officer in charge
of a police station may catch hold of a young
man and shoot him dead by saying that he was
throwing a bomb at him

As a matter of fact Sir, from 10-10-70 till
the end of November 1970 police shot deaa
at pownt black range more than 45 youngmen
1n this fashion and then said that there will
be no magisterial enquiry even for these
murders  What happened after that” In
reply to a question put on tre floor of the
House, Mr K C Pant Minister of State in
the Mty of Home Affairs has himself
admutted that from 19-3-70 to 1-4-71 the police
murdered 166 persons That 1s hus answer
which he gave on 22771 Then, Str, tn this
verv session the other day in the Rajyya Sabha,
[ think on the 18-11-71, he said that from
17-3-71 to 30-9-71 the police had killed 202
persons in cold blood Therefore, during the
President’s Rule 1t appears that at lesast about
400 people, according tothe offivial admussion,
have been kalled by the police and there has
been no mngisterial enquity  No report has
been made on the firings whetherthese firings
were justified or not Sir, I assert that the
police have murdered these youngmen and
there has been no enquiry bv the Magistrate
The Government has not cared to find out
through magisterial enquiry whethel these
murders were justified or not

Sir, It has been said on the floor of the
House again and agarn that some party or the
other 1s indulging 11 pohitics of murder
Greatest blame was put upon us But 1
want to place upon the floor ot the House who
15 indulging n this politics of murder  The
Cengress (R) Party by killing 400 young men
and by imurning and maiming a couple of thous-
sand people are indulging in the politics ot
murder as far as the State of Wcust Beneal
1y concerned They are killing the flower ol
the State of West Bengal, the best youth the
best democratic workers, the best frade umon
workers and the best peasant workers  Th-t
1S thF politics now they are indulging in- Who
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does not know, for example— 1 am not going
very far back—that the other day, during this
President s Rule, on which the hon’ Deputy
Minister was pinpotnting—1 mean the perod
from 29-6 71—what do we find?> A meeting
was  held in Burdwan  and was
addressed by no less a person than an
hon ble Minster who 1s still a Mnister here
and t Member of Parhament who s supposed
to be the leader of the youth section of the
Congress and also Mr  Chandrapt Yaday
The Minwsler 15 Shri D P Chattopadhyaya
and the other Member who addressed the
meeting 1s satd to be Mr Priya Das Munshi
He 1s the leader of the Chhatra Parishaq
Incitement was givenin the meeting itself and
immediately after the meeting two truchloads
of goondas went to Allabpur village and hund-
reds of huts werc burnt down and more than
two persons weie hilled  Is 1t not politics of
murder’ Who s indulging 1n this politics
of murder? These persons who 1nsulted the
people, incited them and kitled persons What
happended 1n Mian Bagan in Behaghatta’
Only some days ago on 7th November this
Muain Bagan was 1 uded by a poss ol C.RP
accompained by Congress (R) goondas
They went there and fired vt random killing 1
13 vear old girl One gl Ashima Poddar
was taken into custody by the police and do
you know woet happended? She was strippe 1
inside the police station

THE MINISTFR OF STATE IN THF
MINISTRY OF HOMT AFFAIRS/TE ®3AT-

AT A T HA (SHRI K C PANT) On
a point of ordet Sir  Isit parliamentarv 1o
refer to a party in this manner, saying ‘'Con-
gress (R) goondas’® Is that parliamentary?
I want vour 1uling

Y

SHRI A. P CHATTFRIEE Very well,
Sir, 1 witl call them *‘goodas 1n the company
of the police” Tiat will not help matters
much but anywav 1 <hall do that T was
talkin. about th¢ Miabagan Bustee incident
A oung girl, Ashima Podda:, was taken
under artest to the Behashata Pohice Station
andinstde the policestation, she was stripped
by a constable and she was dishonourcd and
molested  She was also beaten heavily with
broomsticks by the persons tnside the nolice
staton  And do vou know what happened
after tiat 2 She was produced before the
Magistrate and she nurcd these incudents
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with tearful eves before the Magistrate
The Magistrate wasa little more independent
than the Congress treasury benches wanted
him to be or hked him to te So the
Magistrate 1ssucd summons against the consta-
tle Immediatcly after that, there was a
procession and demonstration by 1 would
not call them goondas but the Chhatra
Pariskad pec ple headed bv an ex-MLA, a
known person —the treasury »enches know
whom 1 mean, Do you knw what the
slogan raised by that procession was °
‘The black hand of the Moaistrate must be
broken that 1«sued summons to the constable
on the complaint of that nfoitunate girl.
Sit who 15 ndulging 1n the politics of
murder 2 Who s indulging 1n the poli-
tics of violence and murder 1f not the Congress,
if not the Chhatra Parishad 1f not the
Yuvak Congress the youth wings of the
Congress ? In this connection, I nught also
say that as far as this Congress Govern-
ment 1n West Bengalis concerned, the honour
of women 1s no longer safe Therefore,
we find that again and again women are
being molested again and again women are
being attacked by these Congress people
accompanying the CRP and the police.
I mught go back a little fusther That was
alco a pertod of President’s rule In August,
1970 when a strihe was going on in Durga-
pur, a 70-year old lady, Sumitra Devi hailing
from Chittagunge, with a gieat tradition of
hght for independence behind her—I have
given all these things to the Prime Minister,
tut she has not dared to reply to these
things—was dragged for 100 yards and then
taken into the police station. There she felt
thirsty and asked for a glass of water And
the beast of a Policeman who was there
offered her a cup of urine. This 15 what
happened to a Bengah lady 1n the police
station 1t Durgapur

Sir, 1t 1s said thar out party has started
it But will that be an ahibi for Congress
people to molest women ? Will that be
an ahbr for the Congress Government to
murder our young men ? Wil that be an
alibi for the Congress rulers to raid houses,
to burn houses and to burn people dead ’
And when I say ‘burn people dead” I am
not centering into flights of oratory On
the 14th October, 1971, there was a strike
in West Bengal against the dismissal of 13
State Government employees | shall come
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1in Dakkinda and the goondas attacked, not
goondas, the Congress volunteers attacked
along with the CRP I make thts accusation
with ol solemnity and responsibihity  We
have also written about this to the various
persons I have myself handed over a letter
to this Government to the Governnor,
Mr, Dias Two hundred houses were burnt
and a lady in that bustee told us what she
saw If Mr Pant wants, | can give the
name of that lady to him provided of
course Mr Pant wants to make an impa-
rtial enquiry The lady saw with her own
eyes that petrol was sprinkled or poured
upon all the huts and what happened ?
The CRP people set fire to the huts with
their own matchsticks and when the people
of those bastis wanted to quench the fire,
the CRP lathi-charged them One ola
woman, who was trapped inside a burning
hut, could not be brought out because tae
CRP and the Congress volunteers—I will
not say the Congress goondas—would not
allow her to be brought out Who 1sindu-
Iging 1n the politics of murder ? Who 15
indulging 1n the politics of violence ? Who
1s 1ndulging 1n the politics of burning to
death ? The other day Iraised 1t on the
floor of this House and the Mimster has
not had the courage, the decency, the
courtesy even to make a ctatement on that
Bimal Das Gupta was the headmaster of the
MAMC Schoo! n Durgapur His school
was attacked and when he came out the
Chhatraparishad pcople—one of them 1s
named Deb Poddar—attacked him sprin-
kled petiol upon him and locked him 1nside
after setting his clothes on fire The poor
headmastct  was burnt to death  Two girl
students came to rescue him help him, and
one of them was also sprinkica with petiol
and she 1s also 1n hospital  If Mr  Pant
wants, can he not conduct aninquiry into
these mcidents 2 Who 1s indulging in this
politics of violence ? Who 1s indulging tn
this politics of murder ? You know Priya
Das Munshi the great leader of the Chhatra-
patishad 1 do not want to say anything
against a person who Is absent, but then
these persons are there to support him
Now T understand that —I do not oppose
it and | am not a partisan as far as the
struggle between the two Congresses 18
concerned but 1t 1s true that—a band of
persons— I would not say hoodlums because
agains Mr Pant will object to 1t—amongst
them was Priya Das Munshi—is creating
trouble 1n that Jantar Mantar and s trying
to enter there He was shieledd by persons
who were present at that place I am
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sdying this, that 1s, the politics of violence |
the pohbtics of murder. 13 now the exclu- ‘
sive property, the exclusive privilege, of the
Congress (R) people  And this politics of
violence 15 being indulged 1n the State West |
Bengal 1 am only warning the people heie
thosc who belong to other States They
are also having a foretaste of tt alieady
This politics 1s being spread outside West
Bengal also The other day M1 Bhupesh
Gupta saird on the floor of the House how
the Police Supuiintendent ot Pumab  was
killine people calling them Naxalites 1n the
State of Punjab That 1s an extension of
what s happening 1 West Bengal You
kil democracy in one place and if you
cannot save 1t there democracy cannot be
saved 1n other parts of India  India 1+ an
integral whole that way Andif you kil
democracy (n one part, democracy cannou

be saved in other parts of India 1 was
saying turther that during this Picsident
rule, even n the petiod trom 29th JTune

1963, our District Committec member, Naien
Chowdhury, was arrested by the police of
the Sonarput police station  He 15 4 respon- |
sible membur and leader of our party,
a Dustrict Commuttee member, a membei
of the 24 Parganas Distiict Committee of
the Communist Party (Marxist) And do
you know what they did to hun ? He was
stripped naked there inside toe station, a
sparp-cutting instrument was brought and
with that sharp-cutting tastrument police
wrote upon the skull of his head *‘CPM”

am not talking of anvtlung which s from
my notes only It is on recordsaiso The
Magistiate betore whom he came and repo-
rted this wrote 1n his order sheet, *‘Are
we living under a civilised Government or
a barbarous Government ?” These are the
words of the Magistrate Will the hon.
Minister Shri Pant assuie this House that
this government 1s a civilised government,
that this government 1s 4 cultured govern-
ment ? The Magistrate humself has asked
thuis question and that question has to be
answered by him not only to the satisfa-
ction of the Magistrate, but the to sati-
sfaction of all of ushere Are we living 1n
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a jungle > Are we under an uncivilised
government or a civilised government °

Sir, who does not know what 1s happen-
ing inside the jail ? Some Members have
already referied toit  Fiity seven priconers

have been killed trom November 1970 up
to-date 1n the jails by this brutal Police  In |
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200 years of British rule this has not hoppe-
ned And what s the alibiof the govern-
ment fo1 doing this > Tne prisoners atta-
cked the police Isit to be believed ? Has
the hon  Minister of Statefor Home Affairs
the coutage to scnd a M P teamto Alipur
Central Jaill where six persons werc killed
and 215 pcisons injured to find out what
happened there > We do not want to be
on that team Let the team consist of
people from all ranks and even Congress
people Let the Treasury Benches donunate
and other Opposition parties domunate
Let them go and find out what s happening
in West Bengal and thejatls there 1s this
not polittes of violence? Ts this not politics
of murder > Who 1s 1ndulging in the poli-
cies of violence and who s indulging
the politics of murder ?

Sir the other day you know what happe-
ned » A mother had only two sons—Babloo
Sinha and Subroto Sinha Babloo Sinha
was already killed 1In Taligan the Police
first 1aided then house The mother came
out The son followed the mother In the

1 presence of the mother Subroto Sinha was

shot by the police That was alsosaid on
the floor of the House The Minister did
not have the courage to make a statement
even on thus This 1s the kind of civilised
government that we are conducting in the
State of West Bengal  Sir, our heads hang
down 1n shame when these things are being
told over the Dacca Radio Allthe truta-
hties that are commutied 1n West Bengal
are told {rom Dacca Radio  All that 1s broad-
cast by our cnemies from abroad Our
heads hang in shame Who 1s dishonouring
the face of mother India,1f not Shrimati
Indira Gandhi’s government ? Who 1s
dichonouring us > How can we tell the
outside wotld thot in our country we have
democracy ’ We cannot say that because
of this butcheting of democracy that 1s
going 1n tn the State of West Bengal—the
butchering thet has been made bv this
government

The other day—I was not here—I heard
that something that was <aid bv Shr1 Rajna-
rain created a furore I am not an apolo-
gist for Shr1 Ramarain I am not holding
any brief for him But 1 heard that there
was a furore in the Treasury Banchcs over
what he had said And 1t was said that
Shri Rajnarain  saird something which was
disrupting the unity of India 1 do not
know whether his words broke the unity
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or not. But I am quite sutethatthe umty

of lndia 1s being bioken by these muideress
and hoodlums that are let loose1n West
Bengal by the Indira Gandht government
Sir, histoty has a momentum of 1ts own
1 would like to watn the Tie isuy Benches
I am a member of the Communist Party
Shi1 Bhupesh Gupta said the other day that
we aic bemoaning Not at all  Nobody
should think that we aie bemoaning Co-
mmunists must be prepared for all sacrifices
We are readv to face murderers and get
murdered  We will be tortured and killed
But we are like that proveibial plant  The
more 1t ts tiampled upon, the greater fragra-
nce 1t will give  The Communist Party can
thrive only thiough suffering and sacrifices
So, we are not afraid of suffering  We arc
not afraid of torture and murder But
tomotiow belongs to us  Upon our shoulde-
rs the future rests Therefore, I want to
give a warmng to the Treasury Benches
Histoly hds a momentum of 1ts own  That
momentum has led the pecople of Bangla
Desh 1o revolt against the tyranny of Yahya
Khan Do Shrr Pant and Shrimat: Indira
Gandht expect and hope that 1f that kind
of Yahya Khan torture is cartted onin West
Bengal, then that momentum will not be seen 1n
the State of West Bengal also?  Well, Sir, they
know the full 'mpact and they know the
momentum But, then, Sn, if that momentun
comes, if that situation comes Isay on the
floor of the House, Sit, that the responsi-
bility 1s theirrs and they will be held respo-
nsible tor disrupting the integrity of India
and for disrupting the unity of India  Sit,
it 15 they who are killing sons m fiont ot
their mothers, 1t 1s they who areraping the
women of West Bengal, 1t 1s they who ar
burning the huts of people there, 1t 1s the
who are killing the workers thete, 1t 15 they
who are indulging 1n the politics of violence,

and 1t 1s they who ate ndulging in
the politics of muder 1n the State of
West Bengal Therefore, Str, let them be-
ware

St, 1t was the hon  Miister who said
that much has been said by them and some
statues were saved by them Sn, at lcast
the Naxalites with whom we have no svmpa-
thy, saved the statue of Rabindra Nath
Tagole Sir, acertain examination was held
last year n the Calcutta Uriversity Law
College Do you know that that examina-
tion was cancelled due to mass copying ?
And, Sir, do you know who appeared n
that examination ? Shri Priya Das Munsht
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md - Shir Subtoto Mukhern appeared 10
that  ~vmunstion and 1t wis caneelled by
the Umiversity Law College because of mass
copyimng., Then, Sir, they started a case 1n
the Calcutta High Coutt hled a4 writ pett-
trton and 1t was disiissed  And Sir, what
did they do aftar the writ petition was dis-
mussed ? Thice days ago, they went to
the Dhatbanga Building, they went on a
rampage, I mean the Chattra Payishad volun-
teers and not goondas 1 do not know whether
Shit Priya Das Munsht and Shri Subroto
Mukheryt were there. Thiy went on a
rampage dand they destroyed the furnrture
there and the Vice-Chancellor, M1 Sen
has ruefully said tn a Press statement that
he was not so much worried about the
destiuction of the furntute, but because
the portrart of Rabindia Nath Tagore, wlich
was painted by a great pamnter, Nanda lal
Bose, | think, has been destroyed by tne
Chattia  Parished volunteers At least,
Sir, the Naxalites do not (ouch the portraits
of Tagore. Butthey have done 1t, Sir, and
they have destroyed the cultuie of West
Bengal, the volunteers of the Chhatra Parr-
shad and the Congress people.

MR DEPUTY CHAIRMAN Please
conclude now You have already taken
half-an-hour

SHRT A P CHATIERIJEE  Su, | was

saying that these are all attacks 1n a larger
constext, on the democratic 11ghts and lLibe-
rtics of the West Bengal people, onthe trade
unton rights o the West Bengal people
St Shri Bhupesh Gupta said st now—
e 1s more nearer the Treasury Benches
than nearer to us, but sometimes he has to
speak the tiuth, becausc, alter all, he has
to face the public—-that a Bitla irm disnu-
ssed cight workers and they wentl to the
Birlas and asked “Why did you dismiss
them ’° He gave a reply like thus . “*When
the government can dismuss persons under
Article 311 (2) (c) without giving any show-
cause notice, why can‘t we ’” Sir, the othel
day, a piece of hypociisy was perpetrated
on the floor of the house when the Industisal
Disputes Act Amendment Bill was biought
i when it was said that under the Inter-
national Labour Organisation Recommenda-
tton No so and so, dated so and so of
August 1969, no person should be dismissed,
no person should be terminated, without
being given an oppoitunity to show cause
and (hat was why the Industrial Disputes
Act Amedmend Bill was brought forward.
But what about then own omployees ?
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What about their own servants ? Sir 13
State Government employees were dismissed
from service and 32 Central Goveinment
employees have been dismissed and no
show cause notice was given to them It
was merely said ‘“We ate pleased to termi-
nate your service” Sir, this 1s an attack
on the State Government employees, Union
m collaboration and tn combination with
the Chatra Parishad volunteers and the
Congress Party Sir, the Writer<’ Building
was again and again attacked, the different
Government Offices have been again and
agam attacked by these Chatra Parishad
people, and, Sir, chairs are being accupied
I the offices But, Sir, thev say that they
will trv to tone up the government admni-
stration ' If 1t 1s the tone of murder, if
1t 1s the tone of wviolence, then they are
successful. They have succeeded in bringing
a tone of violence, 1n bringing a tone of
murder  Thave not much time left to me

MR DEPUTY CHAIRMAN
conclude now

Please

SHRT A P CHATTERTEE T will wind
up within two minutes

T will forther say this that in Joratagan
police stations two young men were murde-
red and what happened was that four
persons had been summoned by the magi-
strate for murder And of these four pero-
cons one 1s the officer-in-charge of the
Jorabagan police station he 1sstill 1n office
The Government does not even think of
suspending him does not even think of
removing him, who 1s nduleing in the poli-
tics of murder When the magistrate of
Sealdah 1ssued summons against the cons-
table for molestinga womon, did the Govern-
ment have the decency ot courtesy or the
good sense to suspend orto remove that

constable of Baliaghata police station ® No '
l statement

It has not that courage
decency They are
are  encouraging

It has not that
supporting this  they
this

Therefore, Sir, T am saying this—T am
not appealing to the treasury benches 1 am
saying to them-—that 1f vouare worth vour
salt 1f vou are worth the protestations that
you make, 1f you want to make the mage
of India better outside—don’t think that
the people outside don’t know about 1t
the whole world 1s watching this thing today—
if you don’t want to dishonour Mother
India any longer, then you must stop this, and
send a non-official team, consisting of Mem-
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bets of Parliament. to 1nguire into all ths
We dont mund 1t we are not takenn tlat
quny team  But such a team must go and
mquite into mattets and the Government must
make a declaration that 1f anybody 1s found
guiity of any murder then he will not be
tolerated and will be properly brought to
book

MR DEPUTY CHAIRMAN  Shrimati
Mukheriee

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal) Mr Deputy
Chairman  Sir, 1 was wonderine how long
and how far untruth, and unnuxed untruth,
can be told in this House with 1mpunity.
The instances Mr A P Chatterjee quoted
all through his speech are nothing but an
untruth

SHRT A P CHATTERJEE Then
why

MR DEPUTY CHAIRMAN Don’t
interrupt

SHRI A P CHATTERJEE Why

don’t you be 1n the inquiry committee ?

SHRIMATI PURABT MUKHQPADHYAY:

Mr Deputy Chairman, Sir, mention was
made about the Alipore Central jail incident
Shr1 Siddharatha Shankar Ray, Union Mini-
ster for West Bengal Affairs, was 1n Cal-
cutta only yesterday and the day before
yesterday He reached on the 27th by
Calcutta flight From the atrport he drove
straight to the Alipore Central Jaii where
the 1ncidents took place. He personally
inquired nto the matter, because in the
morning paper h~ read the statement of
Mr. Jyotr Bosu on the plane. Mr, Jyoti
Bosu, the CPM leader, made a categorical
and demanded an inquiry It
was not Mr Jvoti Bosu or any member of
the CPM who went to visit the Alpore
Central Jail and inquired into the matter.

SHRT A P CHATTERJEE They won't
allow us

SHRIMATI PURABI MUKHOPA-
DHYAY Why  didn’t you ask ° did
you ask ?

SHRI A P CHATTERJEE But even

the wife of the person rkiled and othgzé
were not allowed
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SHRIMATI PURABI MUKHOPA-
DHYAY  The Union Minster personally
tnquited 1nto this The  Unton Mimister
saw that case personally Who 1s holding
the union there ? The employees’ union
1s of the CPM partv Tt 15 the CPM Union
of the CPM nunded employees who clashed
with  the Naxalites

SHRIA P CHATTFRIEE
you hold an imnquiry ?

Why aon’t

MR  DFPUTY CHATIRMAN
mterrupt

Don’t

SHRIMATT PURABI MUKHOPA-
DHYAY I will not nmind Rather I

will also agree with this suggestion to expose
the CPM and Mr Chatterjee

SHRT A P CHATTERJEE T state
here on the floor of the House that these
persons who commutted these brutal murders,
these bestial murders 1nside jatl, cannot
belong to our party They belong (o the
Congress party

MR  DEPUTY CHAIRMAN
don’t Interrupt

Please

SHRIMAT!  PURABI
DHYAY I remained absolutely quiet
when you spoke Have the same courtesy
for me also when 1 speak

MUKHOPA-

Mr Deputy Charrman Sir the CP (M)
having 1ts Union 1n the Alpore Central
Jail, 1f anything has happened there, the
CP (M) Union, its members and the party

cannot  shift ts responsibility
v
SHRT A P CHATTERJEE Wondetr-
ful
SHRIMATI PURABI MUKHOPA-

DHYAY  Was 1t an internal clash between
the CP (M) and the CP (ML) that took place
there ? Was 1t a personal vendetta agamnsi
the Naxalite prisoners that they <howed 1n
the prison itself 7 Syr, some people wanted
to escape from the Jail, and they statted
the disturbance on the eastern side and their
motive was to attract the attentton of the
whole jail adminsstration to that disturbance
while they tried to scale (he wall on the
other side on the western side  After some
time 1t f(racted the notice of the jaul admi-
mistration, of the warders of the jail  there
are only 32 warders in the jail In the
melee that took place some were brutally

[RAIYA SABHA]

Law and Oider  situation 212

mn West Bengal

assaulted No doubt about 1t But who
assaulted them ? Who has the Union
there » It 1s the CP (M) party which has
1its  umon there

Sir, he was telling us about the Dakshi-
[ ndari incident May 1 explain that inci-
dent ? An ordinary labourer was brutally
murdered by the CP (M) people Do you
know how ? They placed a natl on his
head and inch by inch they diove that nail
into lus skull, and gradually he was
murdered If there was retaliation from the
local people, can you blame them ? Sir, he
was telling us about the Chhatra Parishad
I can understand the heart-burming of
Shrt A P. Chatterjee’s party against the
Chhatra Parishad and the boys of the Youth
Congresstn my State I am proud of them
1 am proud that the Chhatra Parishad boys
m West Bengal are in the vanguard of the

movement to again establish and restore
| democratic way of life there
I
SHRIA P CHATTERJEE Vanguard
1 of hooliganism
SHRIMATI PURABI MUKHO-
PADHYAY Mr Deputy Chairman, itis
l the Chhatra Parishad boys who have

launched the movement against hoarders and
blackmarketeers It 1s the Chhatra Parishad
boys who are taunching the movement
against the rise 1in’prices 1n all the markets—
no CP (M) worker will be there Itis the
Chhatra Parishad boys who ratsed the
slogan of capturing the chairs which will
be left by the CP (M) workers and employees
in the Writers Buillding ~ Sir, the employees
are paid from the State exchequer. We do not
mind 1f the employees have their personal
affiliations or some politcial affiliations with
some parties But certamnly Pthe people of
West Bengal will never tolerate that those
employees, who arc being paird from the
State exchequer, from out of the taxes paid

by the poor people, should indulge 1n
politics sitting  1n the chairs 1n the Writers
Building Our boysstarted that campaign

and they said, * When you are not leaving yoyr
Jobs, you must do your duty If anybody
1s found to be absent from his chair, 1n res
ponse to the bandh the Chhatra Parishad
boys will occupy that chair” And that
movement has had a salutarv effec; The
bandh falld  So the CP (M) s afraid of the
I Chhatra Parishad boys

Sir, he was telling us about the Chhatra
Parishad boys, and sometimes he called them
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goondas  Mr Deputy Chairman, Sir, we 1t
West Bengal who run the Congress organisa-
tion wilt gradually leave 1ts leadershtp 1n the
hands of the Chhatra Parishad boys and the
Youth Congress boys hetauseitis the young-
er scction which 1s now running the whole
show tn West Bengal And the CP (M)
1s mortally afraid of them, afraid of the
youth Congress and the Chhatra Parishad
boys. The Chhatra Parishad and youth
Congress boys prevented the recent bandh
The peopleresented the bandh  The employ-
ees themselves resented the bandh, and the
bandh was a tailure, so the CP (M) was
hurt.

Mr Deputy Chanman, only the Jay
beforc yesterday the results came of the
Burdwan municipal elections  This muni-
cipality, since 1967, was the stronghold of
the CPM The strengtk of the CPM 1n
this district was so much that out of the

25 seats in the Assembly, the CPM alone
got 24 seats But now the siuvation is
changed I will show you how The results

of the municipal elections have come OQOut
of the 25 seats Congress candidates, as
many as 19 were e'ected The CPM has
got only Lwo seats .. ([nterruptions).. He
was saying ‘‘Why don’t you have elections?”
We ar: ready to face the elections any day
the Government or the Election Commuisstoner
fixes. West Bengal has now found peace
and has found out who ale the people who
destroyed West Bengal. We will win most of
the seats, if not all Let there be an ele-
ction. The people have revolted against the
CPM and 1its goondaism  We should grate-
fully acknowledge the contribution of the
people in restoring normalev 11 our State.

SHRI A. P. CHATTERIJEE One
question only Can you give some seals
to the CPI?

SHRIMATI PURABI MUKHOPA-

DHYAY  That you did last time and have
now been frustrated T willreply to hat
question Mr. A. P. Chatterjee knows verv
well that ms party colleagues, his feadets,
have called the C?l to join hand~ with .he
CPM 1n  herr electto. s ang also ;o the
unmited movement That was only two days
back. When they found thatthe CPI was
not responding to that call, they are now
saying that CPI has cometo our side We
do not want the CPI orthe CPM to join
our ranks In a democracy these parties
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will be there and If they have even an 10ta
of patriotism they should be gratefully
dong therr work helping the people of West
Bengal tn biinging back normalcy. In that
matter 1 gratefully acknowledge the contri-
bution of the CPl—how they are helping
normalcy to come back On the contrary,
it 55 the CPM which 15 trying 1ts best to
mar the West Bengal tranquillity 1n every
way, Mr. A. P. Chatterjee who was s0
very vociferous against the Chhatta parishasd
has one reason to be so—because in the
students recrurtment In various political
party students jronts, that 1s taking place
all over West Bungal, the students are recru-
tted first to the Chhatra Paitshad. That 1s
number one recruitment, Number (wo Is
gowg to Naxalites, unmbes thiee lo other
democratic partics, number four 1s CPI and
the last s CPM  That is the reason why
CPM Party members are so much against
the Chhatra Parishad boys.

He was telling us about Subroto Mukher-
Je¢ I am proud of Subroto Mukheree,
he being my hony unior colleague Subroto
Mukherjee won the seat in the Ballygunge
constituency, defeating the CiM satellite
Educaitor  Minister  Jyot1  Bhattacharjee.
He was angry that Subroto Mukherjee, ..

CHATTERILE On a
point of order Jyot: Bhattacharjee 18 not
present 1n this House. I do not mind 1if
she mentions him, but why should she call
Jyot: Bhattacharjee a satellite ?...(Interru-
ption). 1 protest against that thing

SHRI A P.

SHR1 K C. PANT May | powmnt out
that at least she 1s honest 1n calling im a
satellite » My friend was obliquely calling
very many people goondas and he was
using a cheap lawyer’s trick to do that

SHRIMATI PURABI MUKHOPA-
DHYAY : He was very angry with Priya
Ranjan Das Munshi. I am proud of Snir
Priva Ranjan Das Munshi, as the real leader,
as a student and youth leader not only
of West Bengal but also of the whole
country He 1s the President of the All-
India Youth Congress Priya Ramjan Das
Munshi defeated the CPM candidate, Ganesh

Ghosh  Naturally the anger of Mr. A, P,
understood He says

Chatteriee 15 well
they were the examunees Our student-
leaders are really students Not hke Mr.

A P Chatterjee’s Party’s professional students
that 1s, they enter theirr names inthe college

m a particular  ycar and they remaint in the
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same class year after year, they never appear
1n any exanunation and they go on meddling
in students’ politics 1n the name of students
They are the grandfathers or the fathers of
many children and sull taking paitin youth
and student politics. But Mr. Priya Ranjan-
das Munshi 1s no more in the Chhatra Pari-
shad. He has tianscended himself to the
youth leadership 1 am proud ol that.
Lam proud of that young torce who 18
our main strength n politics and who s
doing the best kind of service to the students’
commumty in the name of Chhatia Parishad
Sir, he was telling about the icident ol
Main Bagan. | am notone of those who
will do or will go against any inlerest of
a woman. If what Mr. Chatierjee said
be so the Government 1s there to investigate
But let me tell you 1In Baliaghata our
three or four boys of Chhatra Parishad
were drinking tea in a small restaurant

SHRI A P CHATTERIEE Tea or
stronger  drink ?

PURABI MUKHOPA-
DHYAY  You may be used to 1t, but
not our Chhatra Painishad boys Mr Deputy
Chairman, at that time a national flag was
being burnt by the CPM workers These
Congress boys tushed from the <hop Theyv
came unarmed They were having tea there,
they rushed to save the honour of the
national flag 1 shudder to thunk that when
they rushed to save the honout of the flag,
the CPM workers who were standing with
pipe guns on the bridge of Baliaghata shot
them down, shot the Chhatia Parishad boys
down. Are you not asamed of that ? And
Mr Chatteijee s very vocilerous agatnst
police adnunistiation Have yuvu {orgotten
all you have done, Mr. Chatterjec * Mr.
Deputy Chanman, may 1 ask through
you Mr A P. Chattarjece whether 1t 1s the
CPM  who deliberately infilte 1ated 1n  the
police rung ' Thanks (o the Government
ot West Bengal and the Goveinment of
India, we aiec now getting rid of them 1t
15 the CPM police even now a section of it
15 there, who are out to discredit the Govern-
ment., The Government is aware of that
section  You aie telhing so much about
the CRP  Even Mr Jvoti Basu cannot say
that about the CRP because Mr Jyoti Basu
himself 1s always guarded and protected by
the CRP But when they come here, they
speak against the CRP  Have one yardstick,
have one standard, Mr  Chattarjee

SHRIMATI
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Mr. Deputy Chauman, may 1 ask Mr.
A. P. Chatterjee about the premises of the
AICC office ’ Shr1 Priya Ranjan Das Munshi
who happens to be the leader of the Youth
Congress, who happens to be the President
ol the Youth Congress there, his ofhcial
address s still 7, Jantar Mantar Road  if
M1 Priya Raman Das Munshit, as a leader of
the Youth Congress as the President of
the Youth Congress, wants to go there who
ts theie to prevent his entry 7 The Congress
(O) should have that courtesy, they should
voluntarilly qutt from that house

I do not hold a bilel for anybodv but
may 1 just rtemund Mr A P Chatterjee of
their days when they clashed with CPI in 1962 ?
What did you do Mr A P. Chatterjee and
your Party when there was a clash between
CPI and CPM ? Didn’t we see the woist
on the streets of Calcutta which 1s very un-
pleasant for yow to face ecven today '’

SHRI A. P CHATTERIJEE Even the
saree of Shrimati Abha Maity was taken
away by Chhatra Parishad men,

SHRIMATI PURABI MUKHOPA-
DHYAY S, even in this  Houw Mr.
Chatterjec has the guts to expound the theory
of cessation. ltis Mi, Pramod Das Gupla,
General Secretary of the Wesl Bengal branch
of the CPM Party who expounded this
theory of cessation to strengthen the hands
of Mr. Yahya Khan.to strengthen the hands
of other foreign agencies. He 1s again
doing this on the floor of thus House. Is
he not ashamed of this that at a critical
Juncture when the people are facing aggressi-
on from Mi. Yahya Khan., he comrales
Shrimatt Indira Gandhi with Mi,  Yahya
Khan ? Is that the kind of patriotism that
he brings torward before the country * 1
will never be a peison to support that kind
of  pattiotism,

Mt A P Chatteriee said that instead of
our hip svympathy why did not we recognise
Bangla Desh Government, May I remind
you that we ate doing more then that
It 1s not a question of merely recognising
Bangla Desh  We have done much more
than that, we are domng much more than
what we would have done by merely reco-
gnising  Here I want toi1emuind the House
about the politics of CPM with regard 1o
Bangla Desh evacuees. They are gomng to
the evacuee camps and telling the evacuees
‘“look, what khind of shelter the Government
of India have provided for you. You are
not betng pard cnough; you are not being
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put up comtottably  The same paity people
cross the camp and go to avillage of the
locahity and tell those local people *‘look
what kind of tieatment you are getting from
your own Indira Gandh'’s Goveinment whom
you support so much Look at the cvacuees,
they are bemng freated as grandsons and
son-in-taw of West Bengal when vou aic
being dented everything Thisis the sympa-
thy of the CPM towards Bangla Desh 1
warn the CPM party ol this dangerous rolc
that they arc playingin West Bengal They
are saying one thing in the evacuees camp
and another thing to the local population
there and instigate them against the Govern-
ment 1 <av this with authority 1 have
come from West Bengal only yesterday at
11 30 in the mght 1 haveseen the evdcuee
camps where the CPM is holding meetings

and they arc instigating the evacuees They
are telling the evacueces  ‘“‘leave the camps
and go to Delhi ask for more things  You

are being treated very shabily, this Govern-
ment of India have mvited vou from Paki
stan This 1s what the CPM s saying
They do not have any lace to teflus about
Bangla Desh They are the people who will
rwin Paschim  Bangal one day The CPM
puty stands exposed They have said that
the condiion 1s deteriorating as1f 1t was
better and now 1t 1s deteriorating under the
Prestdent’s Rule  What was the condition
in thetr time 7 St the condition (n West
Bengal has umproved and improved to a
great extent  We may not be very nappy,

everything has not caimed down How can
it mmprove when the CPM party which
claims to be the major party in West

Bengal 1s lehaving in such an niesponsible
manner ?* How can the people of West
Bengal tind peace so easily ? Thanks to
Shri1 siddharatha Shankar Ray, Shri K C
Pant and the new Governor who has
been posted 1n West Bengal and thanks
to the Prime Minster of India who has
taken special care to see that the maladies
ol West Bengal are removed early  Quickly
things are tmproving and we are getting
full co-operation from the people of West
Bengal  This Government in West Bengal
I1s going ahead We are not afraid of any
election let the elections be held tomorrow or
the day after tomoriow  We are ready for 1t
and 1 can claim that we will get the maxi-
mum number of seats 1f 1t 1s held here and
now Mr Deputy Chairman Sir

MR
please

DEPUTY CHAIRMAN
onciude now.

You

|
1
|
|
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SHRIMATI PURABI  MUKHOPA-
DHYAY  Pluase give me (wo minutes

Sir, Shri Chatteriee said that hts party
was not called before the President’s Rule was
clamped Su you know the Democratic
Coantion Government had not tallen  the
Cabinet had not fallen  Ttwas (he Govern-
ment of West Bengal and the Government
ol India that thought that for handhng ths
colossal tash of evacuces 1t would be easter

for the situation to be handled if there was
President’s Rule We mean ( extend 1t
now for another six months That Mr

A P Chatterjec’s party 1s now bemng discre-
dited completelv has been shown by the
Burdwan Municipal results and 1t will be
shown 1n all other places When the emplo-
yees were discharged could they hold a
massive  demonstration ® They could not

Could they have a sympathetic stiike 1n
all other Ofhces > They could not It
shows that thetwr ntluence m the State 18

dwindhing and
more ar

1t will
davs go on

dwindle more and

SHRI BABUBHA! M CHINAI ((Mahata-
strd) Mt Deputv-C hairman $11 we have
heard with rapt attention the two speeches
made on the floor of the House, one by
Mr Chatterjee and the other, a very force-
ful replv, by the hon lady Memberon the
opposite side 1t 1s not my desneto pick
out every sentence of what theysaid 1 for
my part want to stick to certain general
prmciples which govern West Bengal today
under the Prestdents Rule | am not one
ot those who behieve that overything that
my friend, M Chatterjee  satd 1s true
There may be someinstances heie and there
but we have to judge 1t {romthe point of
view of what was the situation before tie
President’s rule came 1nto bung We must
also note at that time who werc the rulers
and how they were tuling To say thal
there 1s restlessness 1n West Bengal today
is far from the truth accordingtome lam
speaking from a Bench which 1s supposed
to be opposing the rulingparty, but Icannot
overlook the facts as 1 see them today
Even though we may differ in our political
ideology and politics, we willhave to concede
certain things when we assess the situation
i the correct perspective  Take this for
example During the last few months when
the Presidents rule 1s there through the
Governor and lus advisers, hardly 150 pohi-
tical murders have taken place, whereas
before nearly 1037 murders had taken place

Then, Sir, during these six months the law
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and order situation has improved according
to me because 60 per cent of the factories,
which were closed, have started work and
the worhkers have been employed If that
was not 4 fact, then 1 would have very well
agreed with my friend 1n saymg that there
1s no mmpiovement 1n the law and order
siluation in West Bengal Then, Sir, theic
1s hardly any 1eportot strikes and Gheraos
these days The ‘Government has tackled
(his problem with guts  If 1do not comphi-
meat them 1 will be fathng 1n my duty as a
citizen of this country This situation nas
come about during the President’s rule.
Beforc that Gheraos, strikes and go-slow
were the order of the day Not only that
Those who talk of democracy today on the
floor of the House were 1nstigating them
to kill domocracy, to go slow n work, to
go in for Gheraos and strikes, so that those
who are employed may sit at home and
become devil’s workshop Do you want
that they should remain a devil’s werkshop?
Certainly not 1f sixty per cent of the
factories are opened, 1t will be the duty ol
the Government to see that the rest of
them open and the workers getemployment

Conung to another point, promunent
Naxalites and extremists have been rounded
up and that 1s the reason why 1t pinches
some hon Members and they have come
out with all sorts of imaginary horrors and
they may be in the air also. I want to
submut to you, Sir, that these were the very
persons who had destroyed West Bengal’s
peace, these were the very pcoplewho tried
to destroy every-thing when tney were 1n
jail, If they were not to be rounded up,
if in crcumstances beyond controi they were
not to be fired upon when they were escaping
trom jai1l and 1f you want the Home Mini-
ster and the Governor to sit silent and watch
1it, I am afraid, Sir, that 1t would be avery
bad day 1n the history of India, if that is going
to happen I am glad that after all, the
Government of India have been able to
spot a man who 18 today a strong Gover-
nor of that State, Mr Dias T happen to
know him from Bombay days when he was
the Chairman of the Bombay Port Trust
and 1 was his colleague. Here 1s 4 man who
15 a good administrator and if you want to
pull him down by quoting here and there
some 1nstances ! am afraid at least Icannot
be a party to it Let there be a good
admuinistration. If there are excesses created
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by the police, by all means you have a
right to make an 1nquiry, you have a right
to press for an inquiry also and if found
guilty, the Government must punish them.
There 1s no doubt about 1t 1 am not
prepared to condone anybody But who are
the police ? As very 1ightly satd by the
hon lady Member there, they arethe very
people who have been put in when they
were 1In the Government and 1t has taken
time to drive them one by one  Some of them
have remained, and they, in order to give
a bad name to the party, have been doing
this. Therefore, to that extent, I am sorry

1 cannot agree with my friend, Mr, Chatter-
Jee

Again, look at the announcement which the
Government has made You must have
seen 1n the morning’s papers that the Govern-
ment has announced a !6-point programme
and that programme 1s for the development
of West Bengal except Calcutta and the
24-Parganas, and they have treated the whole
of West Bengal excluding Calcutta and the
24-Parganas as a Dbackward area Does
that not show that the Government has
taken the situation seriously ? They want
that there should be employment. There-
fore, they have said, we will create employ-
ment, we will employ people, we will see
that industries come up, we will give you L0
per cent subsidy and wherever possible the
Financial forporation would come to the
assistance and help of industries so that
more industries come up and the remaining
ones can reopen. How can peace be esta-
blished unless those who are idle get emplo-
yed, unless you produce more and supply
to the consumers ? Therefore, all the 16
points of the programme which has been

announced by the Government are wel-
come. The wagon i1ndustry was facing
difficulties. Today the announcement has

come that the Government will see that the
wagon Industry gets orders irrespective of
whether they will need them or not The
employment potential will increase These
are the things that every Government 1s
expected to do, and this Government has
mtiated 1t Why should we find fault with
people who have started doing good things ?
Tam prepared to criticise and condemn even
acts of omission and commission wherever
they are found. For example, the hon.
lady Member 1n her oratory lost sight of
the fact, while speaking, about the law and
order situation created by her party mem-
bers in Calcutta, 24-Parganas and Jantar-
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Mantar Road T have seen condemming the
attack by newspapers I know several
friends sitting round here and 1inthe Lok-
Sabha saying in private that they have felt
hurt Now, are you going to support such
things ? In her oratory the hon lady
Member said something which does not

deserve to be said by an hon Member of
this House

.

Comung to raw materials and require-
ments of West Bengal, there also a special
cell 13 being created m the Mimstry so that
for want of raw materral the burldings and
the factories do not close down We have
been given this morning to understand that
a legislation 1s being enacted 1n West Bengal
on the lines of the Textile Corporation If
that 1s going to come up, 1 for one have
some reservations on this whether this will
work or not ‘There 1s nodoubt that 1f
this works properly, the textile mills which
have been closed down will restart with the
result that cloth will be avauable in West
Bengal 1tself and comployment again will
be seen

Comung to the remarks which my friend
Mr  Chatterjee, made 1 connection with
the dismissal of some secretariat employees
If there 1s anything to be said, 1 would say
that I congratulate the Governor who 1n
the 1nitial stages of his career took such
bold <tep to see that those who were
disrupting the administration were brought
to book He had the guts and the courage
to dismiss them without giving any notice He
know where the shoe pinched We are all
aware of the fact that since then there 1s
no trouble at all so fa; as the Socretanat
1s concerned The Secretariat works smoo-
thly and they know that if they do not work,
if they do not behave, thereis a person who
will not tolreate any mnonsense from any
employee of the Seccretariat

Lastly, Sir, it 1s necessary that West
Bengal which has seen let of trouble for
some time during the course of last few
years, with different governments, with
murders, loot and arson, should continue
under President’s Rule We have already
taken the deciston about 1} hoursago that
the State should continye under the Presi-
dent’s Rule for some time more T hope
and pray that in these conung months the
stabihity of the State would be there that
law and order would be there and demo-
cracy will be restored again by way of
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having the Legislature functioming bv having
elections soon but not, Sir, tillthe 1w and
order 1s completely established The Presi-
dent showld never be 1 a hurry to have
the electrons there t1ll the law and order
srtuation 1s completely under control  There-
fore, T very strongly oppose this Resolution
which has been moved in the form of a
discussion and 1 say that the Government
should be congratulated for estabhishing law
and order in West Bengal Thank vou

SHRI CHITTA BASU (West Bengal) Sir
1t has been claimed by the hon’ble Deputy
Minister 1mn the course of his speech about
more than half an hour ago that there has
been much 1mprovement in the law and
order situation of West Bengal Sir, Ido
not know what 1s the basis on which he
has come to this conclusion What has
been the yardstick in the matter of measu~
ring the improvement in the law and order
sttuation in tke State of West Bengal °?

SHRYT LOKANATH MISRA Less
murders
SHRI CHITTA BASU There  are

murders even today
The reality 1s different
1s that today there

I am coming to it
The reality in West
are murders There

are Strocities commutted by the police
and the C. R P There 1s panic and

terror and life s not safe
SsP M And people cannot move {teely

even to-day Dbecause of the
apprehension  of  being killed bv  anti-
social elements or bv certain politicat
parties or hv the CRP or Dby the
police Sir, before giving nstances

of the atrocities committed by the police
and the CRP, [ shall refer to the figures
given by the Government itself Sir in
reply to a question on the 18th November
as to the number of personskilled by police
firing, 1t was stated that 202 persons have
been killed by the police during the period
March to September, 1971 If we go deeper
wmto 1t we wonld find that 808 persons
were murdered during the period July to
QOctober, 1971 1f we take the entne figure
for the year, 1 ¢ from January to October,
it comes to 1037 These are all polrtical
murders Apart from this the numbet of
other murders 1s much more T tmnk 1t has
more than quadrupled T am crting this figure
to show the extent of polucal murders
This 15 a figure which has been guven by
the Government itself and 1 rely on this
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figure alone This is a figure which conceals
more than 1t reveals Yet it reveals very
dangerous trends, 1t reveals very dangerous
portents, 1l teveals a great apprehension
about the fate of this democracy What
are the revelations ® Firstly 1t teveals that
there have been political muiders during
this period, at least a hundred each month,
and more and more people have bezn butch-
ered by the police in a cold-blooded way
Is it not staggering, 15 1t not harrible, 1s it
not ghastly that the police kills 202 persons
m a way | shall describe later on > Can
we say that we are living inacivilised State?
Can we sav that we have gotan admini-
stration which can ensure thelife and dignity
and honour of the men and women of the
country 72 Syr, T think you will agree with
me that 1t 1s terrible, 1t is ghastly, 1t s
despicable, 1t s reprehensible. Sir, again
the very fact that 202 persons have been
killed by the police goes to prove and prove
unertingly that you have now decided to
rely more and more on the bureaucracy,
that you have decided torely more and more
on thetrigger-happy policemen, that you have
decided to rely more and more upon the
CRP  Sir, whatdoes 1t indicate 7 [t indi-
cates that the Government has lost all 1ts
political imitiatne, the Government has lost
all ats political leadership and the Govern-
ment s relying increasingly on the trigger-
happy pohicemen and trigger-happy CRP
Sir, 1t also reveals a very clear departure
from the Government’s declared policy |
want the attention of Mi Chinat  When
Prestdent’s  rule was  promulgated, Mr
Siddhatata Shankar Ray was appointed with
much fanfare to look after the affairs of
West Bengal Sir, 1f you remember, Mr
Siddharata Shankar Ray made a statement
that we should all join together in order
to put an end to the politics of wiotence,
the politics of terior and the senseless poli-
tics of murder  And he was on record to say
that this could be donenot bv way of mere
admunistrative methods, not bv relving on
bureaucracv, not by relymng on the trigger-
happy police and the CRP, not by relying
on the bayonets, not bv relying on the P
D Act

SHRI BABUBHAT M CHINAIT I dd
not say this.

SHRT CHITTA BASU 1 am (oming

just do not lose patience  The statement
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also reveals a departure from that polmca}\
approach (o the problem of West Bengal's

law and ovder A political approach  to
he problem of law and order was and stili
1s the correct approach  Instead of pursuing
that policy. tnstead of approachifig the
problem of law and order from a pohical
point of view, the West Bengal Government
under the President’s rule has chosen fo
rely more*and more on the bureaucracy,
more and more on the police, more and
more on the CRP, more and more on the
offioldon Therefore, these major trends
cannot be cancealed by figures Yet the
statement has concealed, and effectively too,
the barbartty with which these murders
have been commitied § have got instances
to show when sons have been killed in the
presence of then mothers husbands have

been killed 1n the presence of their wives,
many people have been killed in the prese-
nce of their dear and near ones lIsit
not a !arbarous method of killing people ?
Is 1t not shameful on the part of the so-
called civilised Government 2 Can we baost
of democracy where you have police who
commit cold-blooded murdersin the presence
of mothais and wives 2 I dn not at the
same tme understimate nor do T ignore
the barbanity which 1s perpetrated by anti-
social elements T do not hike to undei-
estimate or ignore the barbarities commutted
by anti-social elements masquerading as
political elements, particulatly, WNaxalites
But then, does 1t justify a civilised Govern-
ment to take to that method ? Does 1t
yustify that two wrongs can make one right ?
Daes 1t justify that terrer can be met by
terror alone ? Thisstatement of the Govern-
ment reveals that the Government 1s bent
upon pursuing a strong-arm policy, that
the Government wants to have a terror-
against-terror policy This 1s dangerous,
this 1s fascist, this s shorn of democratic
principles No democratic  country, no
civihised country, can assume that attitude
towards a law and order problem.
1 also 1n this connection cannot afford to
forget that this politics of violence has been
fitst brought by our CPM friends, Mr
Chatteriee’s friends, under the very nustaken
notion of ntensification of class struggle
(luterruption) They should realise that this
fratricidal war, this battle. thistalling 1 the
name of the <o-called class struggle, has
really brought into play fascist forces The
situation tn West Bengal today really presa-
ges the emergence ol fascist tendencies.
They should all realise that fascist tendencies
breed fascist tendencies alone, fascist tende-
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ncies do not breed democratic trends Thele-
fore, 1t 15 high time that they realised that
It 15 only on the basts of the broadest unity
among the left and democratic forces that
this onslaught of fascism can be reststed
Unless this onslaught of Fascistsis resisted,
it will mark the doomsday of democracy
It 15 also to be noted by the House that
the Congress (R) leadership 1n the State of
West Bengal have already given shalter to
a large number of those persons who were
engaged 1n depredation A large number
of Naxalite elements who were found enga-
gud 1n depredation are to be verv much
found in the Congress(R) ranks in the
from of Chhatra Parishad workers This
18 not good. Politics in West Bengal 1s
not 1n the hands of politicians of the State.
Politics of West Bengal are not controlled
bv the politictans of the State, this Party
or that Party, smaller or bigger Itis the
anti-social elements and rowdy elements who
aie controlling the politics of West Bengal
todav wnd these elements are conveniently
shelteted by the 1uling party These ele-
ments join the ruling party because the\
ruling party can provide them shelter and
all kinds of patronges which enable them to
continue therr depredation This has been
the state of affairs in West Bengal Tndian
Parliament has to note that unless this state
of affans 1s stopped and unless fascist
tendencies are resicted, real fascism will |
emerge 1 a matter of days Thiswiil mark
emeregence of dark days

1 referred to the departure of government
polictes with regard to law and order Tt
was on the 5th July that Shri Siddharatha
Shankar Ray nvited all political parties
to discuss and devise ways and means to
find out pohtical solution to the law and
order problem of the State Tt was also
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decided that all the political parties should
write to the Governor or Shri Siddharatha
Shankat Rav with regard to concrete sugges-
tions in the matter of improving law and
order situation particularly for the purpose
of putting an and to the fratricidal war
Almost all the political parties including
CPM, our Party, CPI and other Parties
made specific suggestions Since I have no
time would simply sav that all the political
Parties underscored two major points,
namely that the law and order problem can
be solved provided there 1sa code of con-
duct and 1t 1s implemented honestly by all

parties  But this statement provides that
the Government of West Bengal, parti-

—_—
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cularly Shr1 Siddharatha Shankar Ray dd
hot 1mplement that thing particularly after
that carnage 1n Cassipore and Baranagar,
I do not know whether the Government of
India has the information as to who were
indulging m that carnage On the 15th
August 1t was agreed at the 28 Party meeting
held under the chairmanship of Shri Siddha-
ratha Shankar Ray, Union Minister 1n
charge of Weust Bengal-1t was unanimously
decided-that the people responsible for the
carnage at Baranagar and Cassipore should
be suspended and i1t was also agreed that
representatives of some political parties will
conduct a joint mnquiry into that carnage
Nobody knows that happened Shri Siddha-
ratha Shankar Ray did not fulfil that unani-
mous decision taken the previous day in
the 28 Party meeting Why ? We should
know 1t, because by the time the Congress
Party took the decision, they also followed
the same path the same way, as the previous
anti-social elcments, led by some political
parties, trying to foist thewr control upon
them, trying to foist their authority on them,
trying to spread thenr sphere of influence
They also want o follow exactly the same
way to expand their sphere of influence,
to capture forubly the trade unions, to
capture forciblv the party offices, {to capture
forcibly the young men to seck theu allegra-
nce and also some of the other political
parties to thc Congress (R)
DIPUTY CHAIRMAN All
Yajee, please.

MR.
1ight  Mr

SHRI CHITTA BASU  Sir, instances
are there of all these things. I say here,
Sir, that a police officer of a Thana told
me that there are requests from the Congress
(R) people that they can withdraw the cases
provided the Naxalites or the know antq-
social elements can bring some chits.

MR. DEPUTY CHAIRMAN Please
conclude now
SHRI CHITTA BASU from the

local Congress office !

Therefore, Sir, with this kind of policy
of indulgmg in patromisation by the State,
patronisation by the police, patronisation by
the people in high authority, the law and
order situation cannot mmprove 1n the State
Therefore, Sn, I implore that the Govern
ment should take note of 1t and they have
to take a basic decision, 1f they are sincere
i this metter of ending the politics of viole-
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[ Shrt Chitta Basu |

nce and terror, that there should be a poli-
tical approach to the problem and that the
pohtical approach to thc problem cannot
be a partisan approach, but 1t must be an
all-party approach and a democratic appro-
ach. .

MR. DEPUTY CHAIRMAN Please
sit down now.
SHRI CHITTA BASU - .which can

lead us away some day from the frenzy and
panic that 1s gripping the State of West Bengal
and for that, Sir, the Congress Party and the
Congiess Govetnment at the Centre are
responsible for creating the necessary pre-
condition, the necessary climate, for bringing
about an improvement in the State, in the
law and order situation of the State of

West Bengal. Thank you, Sir.
MR. DEPUTY CHAIRMAN All right.
Mr  Yajee, please.
Y sitewe arsit (fage)  Suawmta

oft, & faeft & FEw av 7€, Al g
feaE & smuare 9T AT afer ¥ qfr=dt
TS AT ATTATL ST g i) I F
AT I FE TFal g & 3rfy S Hgar
TEHT FIgT TAo TR , IAdr F arE
3T g, SRET FWT g AT ATNE FETE |
FzA g ¥ € I aTaE AG 7 @
g, afes Fadd ¥ JFT IART I© &,
q=ET #7T, FurE & T 97 w27 fF o asy
EET ¥ A I AT R G, TS AR
frquar F1 59 I & am9F T F A9
orfeer TaTfaq % & 8, IOF foo g7 aq79
ST arferaTee & W,  STGHT AT
F 8 | 9% FT T NI FTAT AL g,
STATS AT ATEAT g = Uo o el qv
T T | AT Ivg TG F TGV AT ATR
& el s saar w1 =0l

ST #To o THo gTef & T FFT 4%
AT FIA &, AT FF I T qaF 7 A7
qIET AT SIAT T, GT NI AT AW
S e wAY 9 WO qvER F, gEm
sov fedy sis fafreew «f sifs ag &
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F g0/ FAT FZT AT | SR ATH-ATH FHgl
a1 fif ot faaozra 3@ aw & 99 arETe
o gav  Gifafewa ardl arer 7 gar A
Y F T GWER F g qg Fre@raT
a1 sAfafaeese & 1 78 afzfedz @
qZT A AR FT g2 A1 I&w faar ar
aiferT guTe Tt oY qrgs srashaT 7 93
FIT IA ATAT B A ATG § AT T qaTG
¥ 98 99 &, STHT SAEaET & qry |
wrfen for afewr st framamr of, Sy gror
off, IUR AT GHAT & AT AGY ? g4 ag Tl
& FEr 5 o F15 qfas arel g
FTAT & AT ag T 19 g€ | 7 qv qar &
a1 &1 ¥ ‘v 3faw 3 Ffew fepm”
S FET 97 ARG FAT AT R &, AT e
FITE ST TEr & SHIAAT & 417 9 A A
wTew fo-fEE Jma 9X 74T ST QT 8,
Tg |9 "o to uHo FT Mifq & qog ¥
gaT & ST AT F AT 4T AfeAT F 37y
T 2 | 99 afs 7 w0 I 47 Irx-
qfrag FIT 38 qvg FT AT FI7 IaTA
g dl SHET JATIET T8T 3T TERTT 3 AT
7, AT FY T AN TEI 2, Afeh G2 Todro
FTAT 1 qUEf F FH FTIAH § | THW
= waTT FY afefeafs Gar 2 & & 1 dfw
I 1T AT FrAT A1 AT FrA afwrg 7 A<
Tgr a1 feafes Swar @Y 99w #9 #2
Tt fFar iR gar qEtfaen frar f
# =ft Go dYo =eslf Ay g+t ferwa A=y
& fF 3 3T qatfas w7 @@ | ST AT
qrEf FY q=Z1T & QTS FT 6F fAr T g
arrer =g feft afqatadt 7 afram 71 @am
& g &1 a1 $R FE TR & @ g,
g7 g FHTE To o el § qfou fF
ITEr FT AT & | AT AR AIET FT
AT FAFA T & | §T TG SAFT THATH
9z @ 2, 3afad § A9 § N ufenrar &
AT TETT & | ST SHIAEY F 17 97, T
F AR 9, T Y AT FIQ &, AT TEY
FAO-TAN I T FTF W AE AT A
TaT AT TG & | T Y e &Y
g TEFTFW I1AT T2 | gAT 1T AT
FRAZAIT IG AT T | IART A1 14 BT
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AW & | 9g Qay Gfewre, Gar 3@ WA WL
TET FRITATAY AT AT 6 AT G sorem
F @ FZd 4 5 ged ol 21 9fF 9
THRA T T G LHAT qIAE AR A
arat g fw S genn 1 s |nfa
SHE A1 ST IAF! SWIG AT G A T
sferq fazare 1 ot 7T FQa1 7AT | AT
H 9T d AT FE L a1 Fgd g g ar
FTES SATF F & AT 6T & 1T § | A
FES SATF & N BAS AF F AR FT
& T FLA | I 37 I K7 oAy qUT ERAT
2 f& g {gware w3y, ww. 9. g U9
£\ ug 9% & 5 g ofcag % 9w 5 aalen
vdtgge forar g 1 s F1A%S Qo Ho FaSif
#r ardf Azia 7 fgwma w3 7&T A
1T T AL FOI | STAT &1 A B
qfeg 1 F9 } % a1 it g g
oY, IAFT IAF FHATAT | JgH g W Fel
f& fez w17 2 gt =nfew 1 afz *Er aaw
¥ T F1 2 a7 gW SEHT fEeTd Al €
TV ATT IART AT A7 & | S ATAAA FQ
g, 9ifafzds afd 1 qRG 9, AF T
uTsEIAEE &1 77 § AT A g qrdf A% Ay
T8 £ | Tl 97 FEUFET AT SHEAT
F TR 97 &1 @ 2 fF qa &7 graq f&e
@Y &, AW Gfeez 1 § | A0 wiger g@
F1 Y go dYo Tt 7gy F57 1 4 faa arg
Y gy wiges 919 § ) afz 7 TAWRITE
a1 gaana fF 8 S ¥ wfaes T ATTH
Fq o7 37 | ofgedt &1 fade FF a19
a1 g A T A fad oI § 1 o hfaee
FEAT ITT T &Y TIT & | S T4 TaAT
AT FT GT & AT a8 e g1 a7 &
wiasw # afcamr gw o wwE § & §
® A & | ZAlerd FAYE To dto Fewit
X FHE JE g, 93 58 SwE,
ITHT §UT WET F ard w0 AR
ITHT qEATT ALY o wfrow a7 SfE-
T 7 2, fgeateen £ Sfwdra #m g0
TEF ATAT T TGT STOTHY AT TF qaE
HETT T A TII & | AT IART gHIHhA
Fret Trfe fF g #ar g § 1 afe agranfa
enfra g <t € & sEw o gRd wAaT

\
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A
FT T1g 41 aAIfzu, TaARFE FT ME &7

aifgd | ZArd ALY weaw J ¥g dw &
#21 fF Faie st ag faar gfaq & ==
TEY AFF | AfFT IV AT FLAT T IR A
3 Ay 35 1 g gfae s wd g,
3T qfere oW FTY 2, IART g A T
FIT & | Affer AT 5 gAIT 5AT UF FFTAT
& oY & qrey w7 A fawar &1 orq o fowar
% Y IaF arg AT FVST @AT & Tg § ag W
firw wrar & 1 afg gfaq 39 awg &, TN
T qTg W GRS a1 H TE
Faar | oraT aar 5 s agr Sww &
W AR E | G JE anm R @ fw
1% gFelr § A% N mfveey 9% @9
2N 9T TG T | AT AET HT STET
QT | T AT g fad a1 {1 s
90 Wa aF g7 wfe g & w7
agT &1 AT gg fed =Y 3 Qv fF e
agr &Y fagdar Siw g1 Tt 8, 99 A% ag
A Ay gia aifgy, w6 "W @
ady, W 6 weya Y 3@ WAty &7 qgE AL
Alga s a1 9§ ger Anfge, Ffe agy
#1 faguas F14 ¥ o AfgE H) eqE
e g2 us @i o1 19 @ F fora q@T
78T =gy | & faet aret #1 w30 7 F 3T,
afges o1 qifeat wgdr € & gA dYe
fro THo & A Fgd g, o dro wfTo
F AW &g ¢ fF gw SWmfew Az 4,
qiferaedr q9T §, g9 ¥ A€, dwe
FUTTATE FAKX, ITHT FTeq &1 ITar ¢ {F
F 39 g% ¥ offeafa G FT 5 foww
agT i A1 saaedr g1 HT 9t TgT T
TR g1 Fal g T THF fag gx oF
qref &1 FTH FIAT AT |

UF 99 § AT FgAT I@AT § fF
g sy fomste g, fvas & e
ATETE |, AT ST ST F AL T ST T~
293 g SN Teast GaT gy & 1 e A
for T & RTY q¥ I FT9 FT § A1 ag T
AL 2 | AT qZ ATH-AE Fgd g o Fwar
& FT TAAT A A AW 7y 9% fo

| T e e 1 1 o v s (Tw)

| % S AW TR AT FTAARLKL § a8 AF
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[ areas aTsi]

TR T | TTHT TITRT A E | A€ FAA &
for erre GdY g ST T A1 SAE 9 AT
It GYaT FTAGT ST OF 7 0F {quar
Fgr At a gFAT | UF FQT §, AT TE
AT HEAT | TAT FLT & qTAT I Bl 44T
F ARGT ALY AT & 1 afed IAF g
F1 TA1 FF T 40 g | T aEEE
M { S A oEr wraetr & gfes
FT @ & a8 Fedig 2 oftv s weqEr
gy =fem | s dEr v g g
ST @ 2 &t T fAe & agr & afgsrd
g T grg FT 7997 T8, § ITH g9
3T g o & gwamar ¢ fw fwe wfacr
u fom A & qEadt F A A1 g @
AT agr &7 Ifew ST agt w1 srfadrd a9
AT qgT 1 qifafza= 9T F e w
FT 7¢ 8 399 agr ar qfdfegfy ganfr
ST AR gaAa § fF weaSt £77 § # B
grm, S ar a1 erg §ifse, afwa arr
Rt &7 fazarg £ i =T 2 fF ag
weg & weg udy afefeafq ara B fqaw
TG F THFAN g1 q% | AfFT  FF qF q@T
gy ATt 7 g1 A, a9 aF qgT AL soFA
TEY g Arfgn w7 97 vk E F A &
AT & FTLATT ST FIA FAT AT qG97
7 ggamEr & fau Srsgw awm g, 398
HRTET AT ATEAT AT AT FA FIL@
TNE § TAT AT AT FGT T7 3 HT1H A
M AT ag faF g7 78 g {5 97 agr figem
faasefess q7 AT v agr 4y @™
FT HTT EF & T HH | T Teal & 19
§ A% WA F AT A€ ¢, ITG FT &
IAHT FHITT FAAT FT GIqT FIGH FET
a1fgy & agr wifiq # =amgar FwA
=1fed | s fgee

oY &to Ao Hew (fag)  swmr-
aft a1, S gAY oA wew & T
g 9u% fqafad ¥ dfo dro uwo 7 i aeey
AT T E, SAE! AT ¥ qA CER I
gIarar fF o aAT ag AT AT AR 2
feegearT & vty ¥ s fa=Ir AT 17
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feefy #1 97 £ 1 g o Glo THo FI
Z ' FIA AT TEH AW FL AT ANGY
gfaaa Ji, I9F UF FEFAT H1 T A
7 WIIT AT 3EF A3 AUET IART FTRA
S WY 2 T Fvrav A Am d
UF aYvF af qaHe qArEd &y femii-
ATST F7h SH F9T 9 § AG g, Ifw"
FY feRITATIST 7% ST FUX TATT F 14
W17 X A% § SFAT § @F @vEr 796
g ATHT ATAH T FT AT IIEF 7 I
FOAHET TEFA T | AT IGFT FJI ag
gLRT Y SHT AT FT Tg AT gan1
I8 WY 97 FF UF qEYT T @Sl gAl AT
Tq WY e AT | AT T@ AGET qALAT
g T fergeama &1 vreifa & fean 2o
gr T fF G1v T IAG GIEATT g1 A
17 zefy w1 AdST gor fF a@ma 7 AT
are vezafy sAT @ grar T | oAty
qTAT & T2 FTAST TGN gAT &, a7 % 121
qET T, AT I A FEY o0 AFAT 2
qger fgar &1 fqaqy ararawer 91 Iqar
FATEAXM  HAFRT FT @A § TAHT TET
ATEH qgal & AT 8¢ AP a1 FA
F TAE1 AL WAR qEAT g HoEA H
W g o g gafad, syfFaas ww 8
TETHT ZA F AT ALY Fg AFAT | AfwT
ST FS qa7 93 9T 71 927 2 98 6y oE7
az7 & f& feam &1 arara wge foea ar
S FH AT 2 | AT AT F w@aTT
T OEy 3 AT gAE § I UF AT A9 7
wHT 7T fewwr az agr & fF arag aofr S
FET GTHIT AT AV F FEAET 7 EY 5,
forer g & Frrardy g1 & &, 3w faerfad
7O AT #Y WG A T E A -
g ofTded g, o fF 9gd "o dre
THo F A1 faw FT AR By q4TE FA@ 9,
SR AR & 7 A1 AgEAT qA AT 2
g% Faag ¢ ofens wadwz & opfy o
AT gk £ fF faar samr Ay fag,
faar 37T was frdt, agr % feafy 71 a2
T W AT AT E AT K qmAar g e
TH AN A B A7g foad faer & s
T T AR 77T Y feafa F Fw1g 7 @mw



L00 e aeterioraling

HT FTAR F | 98T §¥ IF ag F19 T AL
g ofte WY 9¥ F1g F o #7 qg Fiferar
FT YT AT UF WAF FT AATAT 7, A
HTaF FT ATATACT @H ZT AT | AT F&T
¥ ag =rgar o fw o dve mwo T AT
AqF FT JTTGY £ g @ g1, 987 T
Ar Argar g I 99F st 7 S avAg F1H
(w7) &7 wTaF g ag fr wew gy, ag o
¥ JET ATEAT § | TAfAT T T g a1 97
F1q &vA1 Jfex fF 18 ag w9 (A97v)
21 a1 Yo dro tHo g1 AT FHTE qrf g, foFHT
qiEt F HqTaE ¥ FT7 A agl Iy o 9qH
T A7 A a1 AL FET AfET

T fg 1 ®vAT A0fET | TIE AT
G TgA A Q19 7 fazam wer Anfgd
f& s | oAy wfkr 7 fE S ag a4
Q|A FT AYT FT T ITRT A5G EAT H
AT HFAT & | T AiFT FTAAT A & | AAGA
T ofeq 2, 3gdT waww 2 fF oAaT W
af¥ &, #01F fgrgeara &1 s=aT aman
F TIRERAT A HA qHT £ ALY A O
gfefeafa & fF fom  wfefexfs 3 29
HYT AT F{ T TATE AT AFAL & | AT
FT FY AW F {7 FTAT HAT F0f20 |

HET W BT GWA F AT UF ava 1 ag |

FeAT Fifgn B a1 @ @7 5 qarfas
2 1 FA T faary § gfaw q@r 18 F
FT F A1 guwr At afza s wnfed
FHA % faard 5t 1 F F19 F7 IqHT
gg e Iifga A gmAmaAT E fF A
&, froqgar & #1970 F1 ATAT H 7@ FT F
I9F maifas s fAdg 3w & 5.9
faFan Straa &1 garT WA | 7g a8 5
sqt arét F o3 §m s faww )
gz A oz few & fAw@ T s v
AT H FAT &1 T GATT T ET T0F ql
fream &9 § A7 T FT OIHTEFAT 2, I9
TIQTARAT. | A g g o eafan
qUETT ¥ JU FEAT 2 {6 0efy sraear waw
w7 f fow saear 7w " faq & s
FTAST qTT FLAT 18T &1, SAFT F9A 7 IATT
wFTaz A 1 | vdy aftfeafy aw anfem
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§ vx feqaara gz @7 91, 399 &9
qraT fF 98A 516 AT 536 FTTET % ¥,
e & 300 F FAF FITAM GF I & )
wAT FEY & fewaam 7 aza &7 guat fuar
At 9Ad At qeal £ fF feafa @ qure
yrar # | gfwT zdY F oMy Ay 7T agr
FzaT 2 f oo qfefeafa &y o7 731 &
fr foa zrew & &0 (919) F1 AEF
gt & fov woaw g1 =w A F0 feafw
ARY ST ZAT Ffgd 1 TET 7 AT AW AAT
F T gm a7 Wr waAT E; FfE 9 A H
AT qET TEAT o1 ag A F @H g
FEAT AEEA o | a1 wEAT 2 fF o fom
atg ¥ fewzes fagam fegearm o arg
& 39 feqess fRanaa &7 ATAAT BAU
S & fax Fww  (9) IH FX
At s | fam awg ¥ f& wefvee ol
# a9 9] ®F BEAT 7. IHr AW R
T qref ' 4 .

H gaam tag (zfamn) @ am o
TIEE AT ATT7 | HIATT 757 FUF (A1)
ST FEd § A1 ATE (ATY) ar & AW H
7 agy, zfema qoma s 2 | wgd g
afds gfts #1727 9T 9 * T8 9T
T

it dto G0 HINA . H=VT, gH ATHI
qTét FFA &t A1 [T FIHIE qE 2 a7 37
Fr feafq &1 g7 qvg & Fwr = I,
e sdw ¥ a@ qv ag oA W Ry
T | HTHW 77 Fy F riarar w7 | 0HT feafq
TE W ST ATRY 4 geEd gl & S
HTZHT &, ITH T GE-TE F AN g——37=5)
faare & a7 Wy snEAr § oI O AT
& ST S0 T ST qOAT qE T ATAES
AN § AGGT AT ATET & | OF A A
21 fae oF AW R SHEE |, SR
¥ faarg g, 371 =rfgr fw a8 s oF
9o TREAT AATT o fAwTar #, awdrs
TEFT AT ATHT F ATATT 97 A1 UF FEX
e framar 2, ag a=er TR g Y
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[+ &Yo TF0 wET]

It Ty ag 99 | 3% f9Q g =Afw &1
FIRRT FTAT AT | TG & GEERRT OEf
& T &1 a7 AT ArEl & A g

SHRI BALACHANDRA MFNON
(Kerala) Sir, ] have nothing more to say than
what Shri Chitta Basu has spoken He has
voiced the feelings of all appropriate 11ght-
minded pcople who are sorry for what s
happening in West Bengal, who are sorry that
the land of Guru Dev should turn out to be
the land of worker-fight, to be the land where ‘
explotted people are killed bv thewr own
people, should turn out to be the land of fiatrici-
dal war  Such a situation should be avoided
1 only appeal to Congress (R) friends that
they should not tollow the foot steps of
such political parties who rely on the govern-
ment machinery and on the under-world‘
forces of the country to bring about unne-
cessary bloodsned and confusion 1n that
land I know the Bengal politics 15 not the
outcome ot the politicalleaders As M1 Chitta
Basu, has pointed out, the wagon breakers
the dirty elements that are in the country
are flocking into the political parties Tt 15
casy to get them 1n because whichever be
the Government the police will be with
them and rowdy elements will hike 1o be
with them So, do not be under the impre-
sston that you dre getting more strength
by recruiting such elements Tcday, the
charges are against you and not against the
CPM There was 4 time when the charges
were agamst them Now when you are
in tne Government, you must be clean
Caesar’s wife should be above all suspicions.
You should be very clear, but your hands
are not clean 1 should lLike to say that
your hands are not clean What we have
to do 1s to see that you do not play into
the hands of rowdy elements. 1 would,
therefore, request that whenever there 1s a
clash, whenever there1s something wrong 1n
the jail, wherever there ts police firing, you
should hold an enauiry That alone can
satisfy people You have been avoiding that
and you want to put the olame on somebody
else That 1s not good I would, therefore,
suggest that you should seriously consider
that when any life 1slost, as a policy, vou
should always have an enquiry and let 1t
be judicial enquiry Charges and counter-
charges would not solve the problem. I
would again appeal in the name of your
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past and not your present to think, what
will happen to this countiy if you allow
the bureauciats, the police to deal with the
sttuation asthey like A policeman s trigger
happy He has imbibed that from the
British days and 1f you do not change, you
wtll be responsible [or unleashing forces which
will kil democracy in this country. That 1s
all 1 have to <ay,

[THE VICE CHAIRMAN (SHRI AKBAR
ALt KuaN) 1n the Chair ]

SHRI M KAMALANATHAN (Taml
Nadu) Mr. Vice-Chairman, Sir, the State
of West Bengal has now become synony-
mous to political nstability and economic
chaoes All of us are aware of West
Bengal's new contribution to political
philosophy—Naxalism  Foy  the failure of
any activitye—conomic 01 politscal— vhdertaken
by the tuling Congicss Government or by
the United Front Government comprising
of political parties ot difterent hues, the
blame 1s thrown on Naxalites We have
been for long hearing the mud-slinging of
political parties in West Bengal The ruling
Congress calls the Naxalites as the oft-
spring of CPl (M) The CPl (M) accuses
the ruling Congress of 1ts conmivance with
the Naxalites lor detaming the CPl (M).
Of late, we are also reading that there 1s
a sphit 1in the CPI (Maixist-leninist), the
political body ot the Naxalites The poli-
tics of West Bengal 1s becoming murkier
and murkier

It loohed strange to me that tae CPI
(M) 1n the beginning after having become
the largest single political party in the
Assembly offere thed Chuef Ministership to a
party which got only a handful of seats
in the Asscmbly Should I call this as
political  chicanery

Now we have added more phrases to
political dictionary from our West Bengal
experience—politics ot  murder politics of
violence, politics ot assassination etc. 1
would like to ask only one question an
any political party in West Bengal consci-
ously absolve itself from 1ts own contribu-
tion to the politics of murder ? The answer
1s definitely 1n the negative

1 make bold to <ay that the musery of
the people of West Bengal, the poverty of
the people of WestBengal 15 being exploited
by all the political parties including the
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ruling Congress 1n the State of West Bengal
Tt 1s of the highest political depravity that
the misery of the people should have been
made the plavthing of politicians

\

As 1if the crisis of confidence of the
people in themselvee, 1n the political parties
and in the administration 1c not enough, the
State 15 deluged with Bangla Desh fefugees
The problems of the State have got aggra-
vated because of the 100 lakhs of refugees
from Bangla Desh 1 do not know when
Bangla Desh will become free and when
these refugees will go back to theirr home-
land T would like to strike a note of
warning here to the Government. In a
recent political conference the CPI (M)
passed a Reselution of great political sophi-
stry that Indin should be a voluntary union
of States. The Government should take
note of this seed of dsintegration sown by
a political party which cloims to represent
the masses of West Bengal. before 1t germi-
nates. This Resolution has attracted the
attention of emunent foreizn pohtical commen-
tators I would also like to know whether
there 1s a foieign country’s influerce in
framing this new phraseologv

T would draw your attention to the
Centre’s contribution to the worsoning of
West Bengal sttuation 1 do not know whether
it1s distribution of political patronage or 1t
is the noble tention of the Centre to help
the States that guides the Central Govern-
ment 1n the appointment of Governors
Tf the Centre 15 guided even by both these
considerations, then 1t goes beyond the
comprehension of anyone why a Minister
of the Central Cabinet should be given the
charge of West Bengal Affairs, What are
these West Bengal Affairs—econonuc or poli-
tical 7 If 1t 1S ‘economic’ then why should
the Minister of Education in the Centre
be made responsible for the economic deve-
lopment of West Bengal ° When you have
an experienced rettred ICS officer as the
Governor, do vou consider him as incapable
of understanding the import of economic
policies of the Centre ? Does the Centre
think that the State Government s full of
duds who cannot implement the schemes for
the development of West Bengal ? If that
i1s so, why not replace the existing set of
officials in the State with a more energatic
and efficient team °
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If the Central Minster 1s to look after
the political affarrs of West Bengal, then
he cannot divorce himself of the interests
of the ruling party to which he belongs
It 1s politically immoral and constitutionally
improper that a Gentral Minister should be
asked to look after the political affairs of a
State. T would warn that this kind of
authoritariamism will not be tolerated by tne
people of the country 1f it s repeated
elsewhere.

The Central Government, including the
Central Minister-in-charge of West Bengal
Affairs, talks of the necessity of creating
employment opportunities for the educated
unemployed 1 the State, but, to my dismay,
1 find that the Company Affairs Department at
the Centre has been permutting the shifting
of industries from West Bengal for the
last so many months. T would lLike to
know the number of industries permitted to
be shifted from West Bengal to other States
by the Central Company Affairs Depart-
ment during the past two years Though
it might be countered by the Minister here
that 1t is a State subject, I would like to
refer to the callous indifference shown both
by the Centre and the State to the rural
electrification programme in West Bengal,
Out of 38,000 villages 1n West Bengal, only
2005 villages had been covered at the end
of the Third Five Year Plan, that s, after
15 years of planmng effort in the country,
Though a sum of Rs. 150 crores had been
allocated to the Calcutta Metropolitan Deve-
lopment Agency, they could spend only
Rs 16 crores 1n Calcutta in nearly one year’s
time I do not know whether the Centre
has ever gone into the question of why
they were not able to spend the allotted
money for development Do they have
suffictent number of technical personnel
to 1mplement the schemes or s there any
drawback 1n the existing procedures ? It
1s not enough for the Central Government
to say that aduquate funds have been given
to the State and thev have not spentthem Here
1 would like to know from the Central
Mimister 1n charge of West Bengal Affairs
whether he has gone into such questions so
tar or he 1s confining himself to the rules
of pohtical game

Before T conclude, 1 would only say that
it 1s not enough {or the Centre or for the
Central Minister 1o say that they would ke
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to have the cooperation of pohitical parties
tn the economic regeneration of West Bengal
Sinularly, it would not do for other political
parties also to exploit the misery and poverty
of the people there and to blame the Centie
for all the iils of West Bengal. Unless the
widening gap between profossion and pra-
ctice 1s bridged quickly, the volcanic discon-
tent of the people of West Bengal will erupt
any day, Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS/ATZ qT-

¥ ¥ [EW HSET (SHRI K C.PANT):
Sir, T am grateful to the hon. Members who
have participated tn the debate. Apart from
the reply that has been given by my collea-
gue, Mr. Mohsin, in the course of his reply
to the earlier debate, he has given certain
facts and figures to show the trend of impro-
vement in the law and order situation, the
measures that have been taken to improve
the economic situation. He has  quoted
instances of industrial units which have been
reopened, the number of workmen who have
been re-employed. He has also given some
statistics to show how the police 1s active
against  anti-social clements, And ]
may add herc that the Maintenance of
Internal Security Act against which there was
a certain amount of feeling 1n the House
when 1t was being considered, 15 being use |
in West Bengal against hoarders, black
marketeers

SHR1 A P CHATTERIEE -
question. A myority of the
arrested are our partymen.

Question,
members

SHRI K. C PANT : If blackmarketeers
and hoarders are his partymen, How can
[ help that ? So, he should keep better
friends

SHRI A P CHATTERJFE This s
absolutely a false, mendacious and tendenti-
ous statement on the part of the Minister.

[RAJYA SABHA]

As far as the Misa detenus have been
concerned, they are members of the Commu- \
nist Party. If you do not know that the
Communist Party people are blackmarke-
teers, I pitv your intellect and intelligence,

THE VICE-CHAIRMAN (SHRI AKBAR
ALTI KHAN ) : You must listen to his |
reply.
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SHRI A. P CHATTERJEE There 15

a hinit to chicanery.
THE VICF CHAIRMAN (SHRI AKBAR
ALl KHAN) * Do not use such  words,

fet us not usc unparhiamentary language

SHRI K. C. PANT There were thelts
of overhead wites. In  that connection,
action was taken against a number of per-
sons who deal 1n these stolen wires, dealers
who are receivers of stolen wires, and they
were dealt  with under that Act,..
Unteryuptions) 1 am  very sorry that he
seems to be bent upon establishing his rela-

tionshup with  every kind of anti-social
element.

SHRI A.P. CHATTERIEE : Mr Pant
1s the greatest anti-social element 1 have

seen 1n India and he cooperate with these
anti-social elements 1n West Bengal from
this place. He s the person who 15 in
charge of intelligence here and 1t 1s through
his (ntelligance here and anti-social elements
that  murders. ..

THE VICE CHAIRMAN (SHRI AKBAR

ALT KHAN) : There cannot be a running
commentary. You should listen.

SHRI K. C. PANT : There cannot be a
running commentary. Sir, even though
he may have exposed himsell in the House,
he should not blame me for that.

i

(Interyuptions)

1 am grateful to Shrimati Purabt Mukho-
padhyay and Shri Yajee for their speeches
which have taken care of almost all the
political points made by Shri Chatterjee.
I am also grateful to Shri Mandal for his
withholding the tenet of the rule of law
and for his very sobre statements on the
situation in West Bengal, how we need to
strengthen the roots of democracy, and parti-
cualarly share with him his Dbasic belief
that demorracy has withun itself the strength
to correct itself and to correct the polités
of the country from going into wrong paths.
Temporarily there may be deviations but
in the long run democracy has its inherent
strength to bring politicol developments on
to the right path And sharmg this belief
with tum, [ do believe that 1n West Bengal
also slowly the politics of violence 1s bemng
brought under control | cannot say that
it has been brought under control. The
situation 1s not a normal one there. But
there 1s no doubt as my colleague said, that
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there has
few months
dgreement,

certain

been wnpiovement 1n the last

Sir, 1 think there was general
m fact, n the House that a
improvement  had  taken place
Cerlainly, there had been no deterioration
and this by rtself 1s enough to establish the
untenability of the motion before us, because
the motion befoie us specifically 1efers to
the deterroration 1n the law and order situa-

tion there, there has been no deterioration,
Sir

I was somewhat ntrigued to find that
In Mr Chatierjee’s Jong specch there was
not a single reference to the CRPI.—
have got so accustemed to hear from him
the diatribe against the CR P every time
law and order 1s discussed that this tune
may T take 1t that the CR P has mmproved
or he has come to accept the CR.R - or
My Jyots Basu has directed hum to see the
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clashes and (he number of political murders
tn the last few months the number has come
down to almost half That 1s the figure for
October, and the figure for November 1 do
not have with me But I have today seen
some figures which 1gdicate that 1t has gone
down still further 1n November. Therefore,
that should bc enough to satisfy the House
that there 1s timprovement As I said, there
can be no complacency tn the situation
there Enough has been said on the floot
of the Housc today to show that there can
be no complacency. | accept them. But i
thbink that thc House should take note of
the 1mprovement that has taken place 1n
the situation and the fact that the elections
were held, the examunations were held 1n
in spite of threats by extremusts and Naxali-
tes and so on, all these have to be taken
1nto account 1n assessing the overall situa-
tion. And bevond that there 1s thus great

better side of the CR P also because thxs‘ fact of reduced number of kilhings, political
time he was extremely reticent on the C.R.P.? | jyurders and inter-party clashes

I take 1t that he 15 open to reason and that
there 1s hope for hum also

THE VICE CHAIRMAN (SHRI AKBAR

ALI KHAN)  You must appreciate 1t, Mr
Chatterjee

SHRI K C PANT  Sir, tne fact has to
be recognised that the admunistration in
Bengal has been coping with so many diffi-
cult circumstances The law and order
situation 1s one of them But apart from that,
the nflux of refugees, the border situation,
and as my colleague said the other day,
the flood situation, which was a vety unusudl
one this year and which caused a great deal
of suffering, all these things the admunistra-
tion had to cope with, and 1 think that 1n
the circumstances in which they are placed
and the tremendous burdens which the mnfl”

ux of these evacuees has placed on the
admimstration they have done a commenda-
ble job 1n the last few months Thev have
been keeping the adnunistration together
They have been looking after these refugees
and at the same time they have been tackling
the question of law and order also

Sir, the Governor in the last few months,
along with the admnistratton, has been
putting n gieat deal of work on all these
fronts and T think some hon’ble friends have
referred to this specific fact Sir, 1 do not
want to go into the statistics of improve-
ment which my colleaguc has already placed
before the House Broadly speaking, both

in the case of number of the inter-paity

About ghetaos and other things, my
hon'ble friend, Shi1 Babubhai Chinai, Menti-
oned an improvement I have some figures '
But I do not think figures are necessary

Sir, the main point to remember 1s that no
adnunistration can tackle the law and order
on its own unless the people co-operate.
The most heartening feature of the situation
1n West Bengal today 1s that the people
have decided to put an end to this violence,
and 1l 1s co-operation of these people to
which credit must go for the mmprovement
n the situation 1n the last few months It
1s only that which has helped the police to
counter the activities of the extremusts as
well as anti-social elements

S this has produced a qualitative change
in the situation 1 have instances with me
where people have come forward anq gw}f'n
information about the places where ammuni-
tion etc. 1s stoled away and where locally
stored arms and ammumtion, pipe-guns and
othei lethal weapons have been kept This
has led to the unearthing of the weapons,

The House will be gratified to know and
we are, at any rate, very gratified thal a
large number of people iIn West Bengdal have
organised themselves into “*Resistance gioups”.
Qur information 1s that over 22,000
such groups, consisting of about five
lakh pcrsons, ate activein that State.
It 1s the vigilance of the people at large and
of these resistance groups that has made 1t 1m-

6P M
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possible for the Naxalites and the allied extre-
mist groups to continue their deplorable
activities. Sir, somebody said that anti-
social elements tend to mix with various
parties. Sir, here it is gratifying that anti-
social elements can also no longer find
rcady shelter in the urban arcas or even in
the rural areas. People give information
about them and they are caught. It is this
positive role of the people of West Bengal
which has brought abou( the improvement
in the situation. It is their vigilance which
has brought about the improvement, And
so long as that vigilance continues, 1 think
the situation in West Bengal will continue
to improve.

Sir, my hon. friend, Mr. Chatterjee, has
referred to a few specific cases. He has
made somewhat sweeping allegations against
the police. He has in the course of his
speech blamed the Congress party for all
the violence in West Bengal. He has accu-
sed the Chhatra Parishad in particular. 1
do not need to go into the long hisrory of
the politics of violence in West - Bengal
except to remind Mr. Chatterjee that even
in to-day’s debate, my hon. (riend, Mr.
Mandal, had thought it necessary (o say in
the clearest of terms that it is he CPM
which has 1nducted violence nto Indian
politics. That is the history of violence in
Indian politics. 1In this context, may Iremind
him how the U.F. Government fell ? He
asked in the beginning why the CPM was
not called. To that my answer 1s simple.
The Government 1n power had not lost
its majority. Thercfore, there was no ques-
tion of calling anybody else. But let him
go farther back and try to remember why
the U. F. Government fell. After all, there
was the U.F. Government in which the CPM
held the upper hand and that Government
could well have continyed had there not
been dissensions  within  1ts  ranks and
had those dissensions not led to the downfal]
of the Government. Has Mr. Chatterjec
ever done any heart-searching to understand
what led the partners in the United Front
to give up that Government, what led them
to prefer the break-up of the Government
to remaining within the Government in a
situation in which the CPM was arrogating
all the power of Government to itself and
was secing to it that it strengthened its own
bascs and drove out the other parties 1n the
coalition from those bases 9 If this is not
the truth, then my hon. friend Mr. Chitta

[RATYA SABHA[
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Basu is here, my hon. friends from the
CP1 are here, my hon. friends from the
SSP are here; let any of them stand up and
say so. This is the root cause and it is
this attempt to gain control over the politics
of Bengal through the use of violence, by
muscling out all competition, that led to
the downfull of the United Front. So, it
is not merely a question of climitating a
few persons or a question of killing a few
persons, but it is a question of using violence
and force and the apparatus of the State for
furthering the cause of one’s own party
which Mr. Chatterjee has to think about and
remember. That is also a from of political
violence in which the CPM indulged. So,let
us not talk too glibly about these matters. Let
us not forget our own past. Nothing that
1 have said would justify the use of violence
by the Congress or the Youth Congress.
May 1 say at the outset that 1 am not here
to defend any individual member of my
own party or of the Yuvak Congress. If
a member of the Chhatra Parishad indulges
in any act which is a violent act or which
is against the law—I tell Shrr Chatterjee,

.when we had a debate in the other House

and one of his party members 1n a more,
restrained language, said certain things against
the Chhatra Prarishad and the resort to
violenice and the fact that there had been
infiltratton of certain undesirable elements
into the Chhatra Parishad, then Shri Priya
das Munshi, a Member of that House, got
up and said, yes, there have been some infi-
Itrations and we are aware of 1l, we are
taking steps to see that there is mo infiltra-
tion, and if anyboay who goes by the name
of Chhatra Paiishad tomorrow commits a
crime, then 1 well be the first man to say
that this is not a Chhatra Parishad man, let
{he Stale take whatever action it likes against
him. Can Shri Chhatterjee say that ?
SHR1 A. P. CHATTERJEE : Say what ?
SHRJ K. C. PANT : Say that you take
action agaimnst the person who breaks the

law, who indulges in violence. You say
this.

SHRI1 A. P. CHATTERIJEE :
in the Government,

1 am not

SHRI K. C. PAN1 Sir, even that he
hesitates to say. Anyway the point is that
I do not discriminate between one party
and another. I see anybody who commits
a4 crime as a criminal and this includes
the police. If the police commifs excesses
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then I am not here to hold brief for them,
But let us. rcmember that the basic point
is, do we eliminate the approach of violence
from our politics? Do we believe in a
peaceful method of resolving disputes by
cominng to an arreement ?

SHRI A. P. CHATTERJEE : May I make
a humble request 7 What Mr. Pant bas
said is r:ther interesting. But T am just
requesting him one thing. 1f he really beli-
eves in what he just now says, will he set
up and send to West Bengal, particularly
in view of the instances that have been given
both in this House ana in the other House,
an impartial inquiry committee to inquire
into these incidents ? If he does that, many
things will come out,

THE VICE CHAIRMAN (SHRI AKBAR
ALT KHAN) : You have already said that.

SHRI K. C. PANT : Many things have
already come out. That is his tragedy.
Many things have come out in the last
few years for him to regain political ground
and this way he has lost that political
ground. And I am very sorry to say that
this kind of a thing will not enable him
to regain that political ground. Let him
know that. He seemed to suggest that no
magisterial inquiries are held in cases of
firing or in cases of these incidents. Let
me assure him that magisterial inquiries are
held. That is the rule.

SHRI A. P. CHATTERJEE :
not given any datails,

You have

SHRI K. C. PANT : According to the
rule magisterial inquiries are required to be
held. There was a short period of two or
three months I think, speaking from memory
during which megisterial inquiries were not
held. But they were restored ;and were
held into each jof these incidents. That
is the information that I have with me. I
checked from the West Bengal administra-

tion. I was told that this is the rule
applicable. . .
SHRI A. P. CHATTERIJEE : In your

answer to my question you said that you
cannot get that information.

SHRI K. C. PANT : You should have
some patience. 1 never said a word while
you were speaking. I never said a word.
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SHRI A. P. CHATTERIJEE : | talked

facts, you talk fiction.

SHRI1 K. C. PANT . You talked facts ?
1 am glad you said today that it will be
said that our party started this politics of
violence. Sir, he said this he is on record.
He said that our party started it. Will that
be an alibi for Congress rulers to do such
and such things ? He said this. If he
concedes this [act, 1 am glad he also ackno-
wledges this basic fact...

SHRI A. P. CHATTERIEE .
point of order...

On a

SHRI K. C. PANT :
of order?

What is the point

SHRI A. P. CHATTERIJEE : This kind
of distortion 1s not to be allowed. ..

SHRT K. C. PANT : What is the point
of order ? He is here and the whole House
is here. Sir, he cannot interrupt like this.

SHRI A. P. CHATTERIJEE : As a
matter of fact, the Congress Party has been
creating a reign of terror from the very
beginning and it is they who are responsible
for these murders and bloodshed.

SHRI K. C. PANT : Sir, 1 am not yielding
to him.

1 shall also deal with a few of the
specific instances he mentioned, ..

SHRI A. D. MANI : There is a black-

out tonight !

SHRI A. P. CHATTERJEE : A black-
out of democracy also by Mr. Pant’s Govern-
ment.

SHRI K. C. PANT : One instance he
referred to was with regard to magistrates
making some adverse comments against the
police. 1 should have thought that if any-
thing were required to support the proper
functioning of the Government of West
Bengal, it was a fact that wherever the
police is wrong, the magistrates do not
hesitate to say so. What is objectionable
in that 2 1 am very glad that the Magistra-
tes are making very categorical and clear
statements in cases where they think that
Police has committeed excesses. That is a
necessary check and I welcome the state-
ment of the Magistrate in this case,
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Str, T cannot go into each of these inci-
dents He mentioned the incident of the
Headmaster at Durgapur [ made enquiries
and I find that prompt action was taken bv
the Pol'ce and six persons have been arrested
immedtately  Further investigation s under
progress It 1S not as 1t Police has been
sleeping over the matter

My lriend Shii Clutta Basu referred to
Shri  Siddharatha Shankar Ray and my
friend fiom the DMK also—he has gone—
wanted to know what was the advantage
of having Shri Ray as the Minister of West
Bengal affairs. One big advantage 1s that
he has been able to impress upon the various
political parties tn West Bengal the need to
take concerted action to tackle this problem
of violence in the pohtics of West Bengal
He had meetings and dialogues Slowly
but steadtly the realisation has been streng-
thened n the munds of all the political
parties that something needs to be done about
it Some heart seaiching has started These

are good signs and I think good will come
from this

He rcferred to a meeting of 28 Parties
and to a commitment that a five member
committee should go tnto this Cassipore and
Baranagar 1ncident The factis that Shri
Ray did suggest a commuttee of five Parties
He suggested Shri Jyot: Basu Shrr Nahar,
Shri Jatin Chakravartv Shii Numal Baner-
1ee and Shri Viswanath Mukheijee as mem-
bers of this Commuttee. But at that meeting
there was no agrecment on the names and
somebody objected to one o1 the other of
the persons who had been named to the
Commttee, Therefore, the commuitee could

not be formed and could not go into this
mattet

The other point he
regard to OC Shir Ray went into this
matter and he made a statement n the
other House that he suspended these Police-
men tn the sense that he transfetred them
from one place and has not given them
appointment elsewhere. The reason was
that facts werc not before him  If he had
suspended, they would have lost half their
salaries or three quarters of their salaries
But since facts were not before him, he
thought that 1t would be unfair to them to
subject them to this reduction n therr
salaries

ratsed  was  witl
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SHRICHITTA BASU It was agreed at
the all Party meeting to take certain action
aganst certamn officers  He also agieed
It was even put in the evening news Lulletin
of the All India Radio at Calcutta Subse-
quently without taking others into confi-
dence the decision was reversed

SHRI K C PANT
quote Shir Rav

1f you lhike, 1 will
He said

““1 felt that after inquiry action should
be taken against them They wanted
them to be suspended immediately I
sard, 1f suspension 1s necessary, certainlv
they will be suspended T satd I shall
look 1nto the malter and i1f suspension
15 called Tor, [ will do that” and soon
He went nto the matter He said

“*Thereafter on the I5th mght, turther

facts started coming and very sertous
facts '

€ Now, if 1 or any other Govern-
ment Officer were to suspend these

officers, they will get halt the salary or
something like that wiuch will be doing
njustice to these officers  Because It
was not at that time possible to appottion
blame or responsibility, 1 did this which
really amounted to suspension,”

Then Sir I have explained what he did.
So, these are the facts as rartated bv Shri
Siddharatha Shankar Ray himsell and I
carnot hope to improve on that.

SHRI CHITTA BASU
nqury

What about the

SHRI K C. PANT Sir, the other
specific instances I am going " Lo leave out,
because 1t will take very long Butall that
I can 1n a general way, assure nmy hon
friends 1s that while we will take very firm
action against any violation of law and order
and while we shall continue to deal with
the law and order situation firmly, we shall
not hold any brief for any excess done by
the police. The law and order sitvation has
tmproved there and we want to Kkeep wp
this tmprovement and measures will have to
be taken i1n order tokeep this rmprovement
gomng on and 1n this, 1 hope, just as I said
earlier, the "co-operation of the people will
be forthcoming. [ agree with Shrr Chitta
Basu that it 1s not the police alone which
can do this thing and people must «o-
operatc and now the people are coming 1n
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such large numbers and 1 hope all the
political parties will openly come out agamnst
violence and then we shall be able to create
the atmosphere in West Bengal for which
now the time seems to be ripe. In this
Sir, I do not know 1f T can secure the co-opera-
tion of the mover of the Resolution, because
his paity has not exactly taken toless violent
methods in the recent past and 1t almost
seems that just now 1t 1s a case of the CPM

versus the rest in West Bengal [ think |
had gone into the roots of that
* {Interruprions) 1 need hardly remund him

about the release of many criminals during
the UP regime, about the fact that Naxalism
grew out of the CPM n 1967 and there-
after and 1t grew steadily under the UF
regime, because no action was teken and
because the police and the admunistration
were demoralised deliberately and that s
what led to its growth, what led to their
rise although they had an imitial setback and
now, having sown the wind of violence
they are perhaps reaping the whirl-
wind and [ am sorry for that and I do not
want that But let him not forget the
genesis of this, let him not forget how 1t

began and all that,
Sir, 1n the recent past, all the other
polutical parties 1n the State have been

suffering attacks from the CPM, murderous
attacks 1 most cases

SHRI A P CHATTFRIJEE
nonsense

Complete

SHRI K C PANT and my informa-

tion 1s that the CPM was involved 1n about
220 cases

SHRI A P CHATTERIJEE False
slander
SHRI K C PANT Mr Mandal has

spoken Would you call that slander ? 1
ask you, would you call that slander ?

SHRI A P. CHATTERIJEE
if 1t 15 against the CPM

Of course,

SHRI K C PANT  Sit tlus shows his
attitude, This shows his attitude wonder-
fuly, He says, if 1t 1s against the CPM,
it 1s <lander It means that the CPM can

do no wrong !

SHRI A P. CHATTERIJEE
we call 1t slander.

Certainly,
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SHRI K C PANT
overbearing attitude

Sir, this kind of

SHRI A P CHATTERIJEE
we call 1t slander

SHRI K C. PANT
them

Certainly,

I have solated
(Interruptions)

SHRI A P CHATTERIJEE 1  have
given vyou twenty instances Can you tell
where the CPM has attacked anv party
in the recent past ? It 1s no use telling
these phtlesophical things,

(Int>rruptions)

SHRI K C PANT
kmd of overbearing

[t s precisely this
attitude
SHRI A P CHATTERJEE No

SHRIK C.PANT that has 1solated
the CPM 1n West Bengal today

SHRI A. P CHATTFRIEE Give us
one Instance Mr Vice-chairman, Sir If
he 15 honest enough, let him give one tnstance
Sir, let him give one instance Let him
gne one nstance where any other party
was attacked

SHRI K C PANT
to give tnstances

Don’t provoke me

SHRI A P CHATTFRIJEE other-
wise, what he 15 telling 1s all falsehood

SHRIK C PANT The CPM was involved
in about 220 cases with all other parties
in the State, including the CPl, and Forward
Bloc and others, during the last four months,
and over 1100 cases since the beginning of
this year. If he really wanis me to give
instances—although I don’t want to give them—
I willgive him nstances There have been
numerous incidents where !incriminating
material including arms and ammumition
have been recovered from the members and
supporters of that party

SHRI A P CHATTERJEE Which
pohtical party has been attacked for the
last 4 months by us ?

SHRTI K C PANT  What i1s the use of
this kind of interruption > Why 15 he so
nervous ? Listen to me Don’t be nervous

In this year on as many as 95 occasions
their members and supporters attacked the
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[Shr1 K C Pant]

Police causing injuries to 40 Policemen and
death of 2 Police personnel The Police
has had to visit their offices to cumb these
incidents T may recall thit in March n
the course of 1 rawd at their oifice at Bena-
Chiti 1n Durgapur the Police recovered 17
pipe-guns and 5 bombs and made 8 arrests
Again, 1n the same month from their office
n Silligurt the Police recovered one pipe-gun
ten cartiidges, ten bombs and two daggers,
blood-stained

of which one dagger was

On 26th Match ftrom then office in Noepara
in 24-Parganas District the Police recovered
four bombs and onc dagger On  19th

April from their Local Commuttee office at
Barasat, the Police recoverd 20 live bombs,
13 molotov cock-tails and 4 kg of explosi-
ves  On 20th July the Police seized from,
the house of Shri Arvind Ghosh  Secretary
State Government I mplovees Co-ordination
Commuttee and a ptominent member of the
CPM a nfle On 16th September, the
Police arrested Shti Laxman Dey, Member
of CPM and Calcutta Corporation Counci-
llor who was found n possession of an
unlicensed revolver On 26th August a
motor-vehicle whichh  was later found to
belong to Shri Promod Das Gupta was
seized after 1ts occupants had earlier assaulted
whith a dagger a Police party

Whicn 18
attacked ?

SHRI A P CHATTERIEE
the  pohitical party  which  was
That instance he has not given

SHRIK C PANT 1 am not interested
I giving too many nstances

SHRI A P CHATTERIJEE Why ?
Because ycu e telling arrant falsehood

SHRI Kk € PANT  Mr Vice-Chairman
you bear wiiness., Indeed he pressurized
me to aive all thece (nstances In fact, 1
myself did not want to gzive

SHR1 A P CHATTIRJEE We know
all this 1sfalsehood You could not substa-
ntive

(Interiuptions)

SHRI K ¢ PANT Why are you so
bubbling ? 1 am prepared to say whether
it 1s hisown violence or whether 1t 1s Govern-
ment violence, we repudiate 1t, we consider
1t to be wrong Is he prepared to do that ? .

[RAJYA SABHA]
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We are

SHRI A P CHATTERJEE

not school childien

SHRIK C PANT  This is the problem
He 1s not prepared

SHRI A P CHATTERJEF  You cannot

give lectures to us

SHRIK C PANT He 1s not prepared

to do that

SHRIA P CHATTERJEE You cannot
give us lectures what we should do and
what we should not do Our programme 1S
public

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) Here the question 1s about
violence

SHRI A P CHATTERJEE  You have
no right to gwve us lectures We don’t

right to give a
does not stop

want that, We have a
lecture 1f the Government
violence

SHRI K C PANT  You have another
instance of his overbearing attitude

SHRI A P CHATTERIJEE This 18
precisely what 1s destroying the democratic
structure 1in West  Bengal—this  killing
murdering

THE VICE CHAIRMAN (SRI AKBAR
ALY KHAN) You have said all that,
Now  listen

SHRI A P CHATTERIJEE In their
voice, tn their tones thev show that they are

not murderers

THE VICF-CHAIRMAN (SHRI AKBAR
ALl KHAN) Please sit down

(Interruptions)

SHRI K. C. PANT Then a DMK
friend asked me about the CPM Resolution
He said that 1t speaks only of disintegration
and whether a foreign country had a hand
i 1t Now, I can not answer that DMK
filend But my friend, Shri Chatteree,
will answer this question which the DMK
member has asked

Sir, 1n the end mav T say that the Bangla
Desh situation st now 1s one tn which all
sections of this House and the country have
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10 co-operate, have to pull together, and
this 1s not the time tor disturbances 1n
Bengal, certainly not the tune tor go-slcw
and bandhs, and soon 1 am glad bandh orga-
nmised by the CP (M) was a flop

SHRI A P CHATTERJEE Not at
afl, 1t was grand success
SHR! K C PANT The patiiotic

workers of Bengal and the patriotic Govern-
ment employees of Bengal will nevel counte-
nance a bandh at this stage—1 can tell bim
that

SHRI A P CHATTERIJEE Knowing
the facts, yet he will try to falsify facts and
falsify history

SHR]1 K C PANT Now, Sir, shouling
cannot replace truth however much you
try. (Iuterruprions) So, Sir, this is not the
time to have these bandhs etc 1do hope
that this tmprovement in the law and order
situation will be kept up and those friends,
who express their anxiety about Bangla
Desh 1n the abstract will, in concrete terms,
take steps, and not do those things which
seek to disturb the peace and seek to disturb
production in Bengal at a stage when all
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Lot

these things are needed to further the cause
of Bangls Desh 1t 1s 1n this spuit that |
would like to appeal to my friends of the
CP (M) also Lo consider this larger framec-
work within which we ate operating at the
present moment and take steps to strengthen
the forces of law and order and (o streng-
then the forces of production in  Bengal
at this stage Thank you, Sir

THE VICE-CHAIRMAN (SHR1 AKBAR
ALL KHAN) 1 do hope a1d pray that
things will go on improving and all political
parties will join to fight against violence,

and concentrate on the problem of Bangla
Desh

SHR1 A P CHATTERJEE
we expected to say, amen ?

What aic

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) The House stands adjourned
ttll 11 A M tomorrow

The House then adjourned at twenty-
seven minutes past stx of the Clock
ull eleven of the Clock on Tuesday,
the 30th November, 1971



